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BEFCRE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI
Original Application No.2938 of 2024

Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar,

PS-Girwan, Tahsil Naraini, District-Banda.

- Applicant
Versus
Deepak Singh
we—mmm—mmm-——-Respondent
Index

Sl. Particulars Page
No. ;
Reply Affidavit on behalf of Respondent no. =& i

A true copy of the environmental clearance dated
27.04.2019 Annexure1

A true copy of the approved mining plan Annexure 15-81
No.2

A true copy of the DGMS Permission dated 23.10.23 i 8904

Annexure No.3 I
A true copy of the permission dated 24.03.2024 i

i 95-86
Annexure No.4 !

Dated :/é May, 2024

LK

(SYED MbHD. FAZAL)

Advocate

{Enrollment No.U.P.03881/08)

Office cum residence C-207

GTB Nagar, Kareli,

Allahabad/Prayagraj UP 211016,
Mobile no.9889010500
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BEFCRE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
Original Application No.298 of 2024
Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Viliage Jarar,

PS-Girwan, Tahsil Naraini, District-Banda.
- ——-—-Applicant
Versus
Deepak Singh
--—-----—--Respondent
REPLY AFFIDAVIT ON BEHALF OF RESPONDENT on updated
action report filed by Director General of Mines and Safety in
compliance of the order dated 08.02.2024.

|, Deepak Singh, S/o Shri Ram Pal Singh, aged about 36 years,
resident of Akbarpur,.Banda Road ,Bharatkoop ,Tehsil Karwi,

Chitrakoot,U.P. the deponent do hereby solemnly affirm and State orir-14

oath as under :-

1. That the deponent is the permanent resident of Akbarpur,Banda
Road ,Bharatkoop ,Tehsil Karwi, Chitrakoot,U.P.) and Carrying
on the business of minerals in the name and style of Deepak
Singh and having a leased area of 1.21 hectare for an annual
capacity 5600 cubic meters per year at Gata No. 332, Khand
No. 3 at Village Bhadhokar Khurd , Tehsil Naraini, District Banda
(JP).

2. That the answering respondent has already filed a detailed reply
dated 06.02.2024 before this Hon'ble Tribunal in the erstwhile
original application which is numbered as 422 of 2023 and is on
record, which was segregated by this Hor'ble Tribunal and a
new number has been generated as original application no.298
of 2024 (Abhishek Shukla Vs. Athary Construction Companyj).

3. That the answering respondent after the grant of letter of intent
has applied for grant of environmental clearance by the State
Level Impact Assessment Authority {SEIAA), which was granted
on 27.04.2019 after compliance of the mandatory provision for
public hearing in which neither the complainant nor anybofgis

¥ m\aﬁg
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complained regarding the allegations as leveled under the letter
petition dated 12.03.2023. A true capy of the environmental
clearance dated 27.04.2019 is being filed annexed herewith as
Annexure No.1 to this affidavit.

That it is also worthwhile to mention herein that the answering
respondent has also been provided with a approved mining plan
dated 29.07.2019 as per the mandatory legal requirement and
after which only, the mining lease deed dated 25.11.2020 has
been executed. The approved mining plan itself provides for use
one excavalor and two trippers. A true copy of the approved
mining plan is being annexed herewith and marked as
Annexure No. 2 to this affidavit.

That it is worthwhile to mention herein that as per the fact finding
report dated 08.09.2023 submitted by Joint committee in
compliance of direction issued by this Hon'ble Court Hon'ble
Tribunal vide crder dated 01.08.2023 no human habitation as
well as any religious place is situated near the leased area of
the answering respondent.

That it is worthwhile to mention herein that as per the fact finding
report dated 08.09.2023 submitted by Joint committes in
compliance of direction issued by this Hon'ble Court Hon'ble
Tribunal vide order dated 01.08.2023 no stone pieces were
found in agricultural field and human habitant and no wildlife
was found near the leased area of the answering respondent.

That it is relevant to submit herein that the lease deed of the
answering respondent has been given under U.P. Minor Mineral
Concession Rules, 1963 which has been superseded by the
Uttar Pradesh Minor Minerals Concession Rules, 2021 which
have been framed under the powers conferred under 15(1) of
the Mines and Minerals Regulations and Development Act,
1957,

That it is relevant o submit herein that the mining lease of the
answering respondent is 2 Minor Mineral which is governed by
the provisions of the Mines and Minerai Regulation and
Development Act, 1957 read with the U.P. Minor’_l\gr\eral

—t
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10.

11.

12.

Concession Rules, 1963 subsequently superseded by the U.P.
Minor Mineral Concession Rules, 2021.

That Rule 42(e} of the U.P. Minor Mineral Concession Rules,
2021 provides for and is enumerated below:-

te) na mining operation shall be earried on at or lo any point within a distance
50 shetres from any railway line except with the previous wrilfen permission
of the Railway Administration concern. or from any reservoir, canal or olher
public works, such as public roads and buildings or inhabited site excep! with
the previous wrilten permission of the Dislrict Officer or any other officer
autharised by the State Government in ihis behalf and otherwise than in
accordance with such instructions and conditions either general or special,
which may be allached to such permission. The said distance of 50 metres
shall be measured in case of railway. reservoir, canal or road horizontally
from the outer toe of the bank or the cuter edge of the cutling. as the case
may be, and in case of a building horizontally from piinth thereol: Provided
that the distance in the case of a village road shall be 10 metves from the
outer edge of the cutting; and

Explanation: For the purpose of this sub-rule, the expression ‘public road".
shall mean a road which has been constructed afler being antificiaily suifaced
as distincl from a Irack resulfing from repeated use, and ‘viilage road' will
include any track shown in the revenue record as village road;

That as per Rule 42(e) of U.P. Minor Mineral Concession Rules,
2021 there is a restriction within 50 meters of any human
habitation and as per the fact finding report dated 08.09.2023 as
well as the iatest action report dated 14.03.2024 submitted by
the Director General of Mines and Safety in compliance to the
order dated 08.02.2024 no human habilation or any human
being was found residing within 50 meters.

That the answering respondent is also having a no objection
certificate from the U.P. State Pollution Board.

That the answering respondent is also having a Director General
of Mines and Safety permission dated 23.10.2023, it is also
worthwhile to mention here that the applicant is not using any
deep hole blasting with 4 inch holes and further no heavy earth
moving machinery (HEMM) was being used for mining
operations before the grant of HEMM permission dated
24,03.0204. A true copy of the DGMS Permission dated
23.10.23 is being filed herewith and marked as Annexure No.3
to this affidavit.

e

propriete”

il

Dctcgak Singﬂ

56



13.  That further as per the report dated 14.03.2023, in paragraph
no.4 of the said report, provision requiring permissions of DGMs
for conducting blasting in mines:-

Permissions for conducting biasting in mines are required to be cblained
from DGMS under the MMR 1961 in the folfowing special circumsiances:

{i) Permission for conducting deep hole blasting (blasiing with holes more
than 3 m in depih), as required under Regulation 106(2)(b) of the MMR 1361,

{i) Permission for using explosives in non-cartiidge form or for using more
than one type of explosives fother ihan fuse or delonator) in the same hcle
ffor exampie use of ANFQ, SMS, SME aiong with casi boosler), as required
under Regulalion 1857} and 162(5) of the MMR 1867, and

(uf) Perrmission for blasting within danger zone of 300 m from any permarnen!
building or siructure of permanent nature, not belonging lo the owner of the
mine, by using more than 2 kg of aggregale maximum explosive charge in alf
holes fired at one lime or more (han 2 kg of maximum explosive charge in
each hole where biasting is done wilh delay delonators or olher means and
that there Is a delay of at least hall a second between successive shots fired,
as required under Regulation 164(1B). However, if the shortest distance fram
the place of firing to any pan of such building or struciure is fess than 50
; melres, prior permission for bfasting is required (o be oblained under
| Regulation 164(18) of the MMR 1961 irrespective of the amount of the
charge used.

For blasting in mine under circumstances other than the above, no
permission is required to be obtained from DGMS under the MMR 1967
and the biasling may be carried oul in the mine by observing the precautions
as prescribed under the provisions of Regulalions 153-170 and other
pravisions of the MMR 1961

In response to the above iegal mandate, the answering
i respondent is not using any of the blasting techniques as
mentioned in the sub-para I, Il & lil and further the answering
respondent is only using the 1 inch hole blasting since the grant
i of DGMS permission dated 23.10.2023 which is permissible and
: before the grant of DGMS permission dated 23.10.2023 the
f answering respondent was using manval hand broking
technique for mining operations.

14.  That further the answering respondeni has been granted

permission for deployment of heavy earth moving machinery

(HEMM) without deep hcle drilling and blasting by way of

permission dated 24.03.2024 as such the answering respondent

as on date s having permission for use of heavy earth mpgving )
u /[
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18.

machinery (HEMM). A true copy of the permission dated
24.03.2024 is being filed annexed herewith as Annexure No.4

to this affidavit.

That it is worthwhile to mention herein that in compliance of the
order passed by this Hon'ble Court dated 08.02.2024 and
updated aclion report was filed by the Director General of Mines
and Safety dated 14.03.2024, wherein the following remarks
have been made which has been categorically replied:-

Remarks

Reply by the answering
respondent

1- The side of the opencast on
west  side was  not  properly
benched. sloped and secured by
the wprevious lease holder to
prevent dangers due to fall of
sides. The height of bench on
west side was found about 35m,
which is more than the stipulated
bench height of 6m

It is categorically replied lhat lhe answering
respondent is taking the besi possible scientific and
mechanical techniques and to reduce any human
danger the answering respondent is commilled and
furlher the benches which are nol properly made, it
is categarically replied that the same were the [eft
overs ol the earlier mining operations done by the
erstwhile lease holders.

The answering respondent assures thal the mining
operations will be done in the best of techniques
and is always open to adopl the best preventive
measures in mining operation and will always
adhere 1o the suggeslicns and directions by lhe
amhorities.

2- Impressions were aobserved lhal the
mine was being warked with use of Heavy
Eath Moving Machineries (excawalors
and tlippers) wilhout obtaining pemission
fram this Directorate. No HEMM shall be
used in the mine without oblaining
permission fram Lhis Directorate..

It 1s worthwhile lo mention here that no heavy earth
moving machines were used by the answering
respondent and lurlher the impressions on the
rocky surfaces of heavy earlh moving machines
may be of e eadier lease holders, but the
answering respondent has not used any HEMM nor
lhe same has ever been found working in any of
the fact flinding reports till date. Mosily the
answering responden:t uses tractors lo ferry
minerals to the nearest crusher units for which na
heavy earth moving machine HEMM is required.

3-

Excavation was found extended
within 7.5m cf the lease boundary of
the mine on north and south of the
mine, All such excavations shall be
immediately stopped.

The answering respondent assures lhal all the
mining operations are within the leased area.

4-

The approaches to the toe of the
west side high bench was not
adequately fenced ko prevent
inadvertent entry of any person or
machinery to avoid dangers due to
fall of sides.

The answering respondent assures that this
condition will be looked inle and will be complied.

5. Hutments and houses not
belonging to the owner of the mine
were found existed at about 130m,

It is worlthwhile to mention herein thal no human
habitamt ar human habilants are lhere wittun (he
leased area of the answering respondent ang in
none of the aclion reporls filed by the Slate
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100m, 280m and 240m away fram
the north, east, south and ncrth-
west  boundaries of the mine
respectively  within  the blasting
danger zone of 300m. A temple was
found existed at about 170m away
from the seuth boundary of the
mine, A 11 KV HT power
transmission line was existed at
about 185m away from the west
boundary of the mine.

aulhorities has anyone came farward lo claim fer
any human habitat.

The lease of the respondent is governed by lhe
U.P. Minar Minerals Concession Rules, 2021
wherein as per ruie 42(e) there is no human
habitant within 50 meters of the Jeased area.

6- Persons employed in the mine were
not undergone initfa! or periodical medical
examinalion.

The answering respondent has prepared a list of
workmen who require the inilial/penodical medical
examinalion and soon those workmen will be
medically examined by a qualifed doclor or in &
hospital.

7- Persons employed in the mine were
nol imparted vocational training.

That as a small mining firm, we are currenily in the
process of arsanging vocational training for our
workmen. Once we have identiied a suitable
cenlre, we will promptly arrange for the vocational
training of our workmen. Ensurng the safety and
well-being of our employees is a lop priority (or us,
ang we are commitled lo providing them wilh the
necessary Iraining to excel in their roles.

18. That the answering respondent is ready to undertake any
suggestion or remedial steps as and when suggested by this
Hon'ble Tribunal or the Director General of Mines and Safety or
the U.P. Pollution Control Board or the respondents State

authority.

VERIFICATION:

I, the above named deponent do verify that the content of my
above affidavit are true to the best of knowledge and belief and there is

ncthing concealed therafrom.

Verified at Banda on this 16 day of May , 2024.

M(s Deep?t

Depon-e%%?q - ’ﬂ;\ E-

gingh
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Shri Deepak Singh,

S/o Shri Ram Pal Singh, S Ssatp
R/o Akbarpur Banda Reoad,
Bharatkoop, Tehsil- Karwi,
District- Chitrakoot, U.P.
Ref. NO...ovsvere i PaNYE/SEAC/5028/2019 Date: %~ November, 2018

Sub;  Terms of Reference for Granite (Khanda, Gitti & Beulder} at Gata No.-332, Khand No.-03, Village-
Badokhar Khurd, Tehsil-Naraini, District-Banda, U.P., [Leased Area -0.56 ha.).

Maar Sir,

Please refer to vour application/letter dated 02-05-2019 & 20-GS-2019 addressed to the Secretary,
SEAC, Directorate of Environment, U.P,, Lucknow on the subject as above. The matter was considered by the
State Level Expert Appraisal Committee in its meeting held on dated 26-09-2019 and SEIAA in its meeting dated
08/11/2019.

A presentation was made oy the project proponent along with their consultant M/s PARAMARSH
(Servicing Environment and Development). The propenent, through the documents submitied and the
presentation made, informed the committee that:-

1. The environmental clearance is sought for Granite (Khanda, Gitti & Boulder) at Gara No.-332, Khaad
03, village-Badokhar Khurd, Tehsil-Naraini, District-Banda, U.P., {Leased Area -0.56 ha.).
2. Sallent features of the project as submnted by the project propenent:

B ] LT —
2. file No allotted by SEMAUP__ ' 5028 ]
3 Name of Proporent i i shri Deepak Singh Sfo Shrl Ram Pal Singh R
4. Full correspondence address of l R/o0- Akbarpur Banda Road Bharatkoop, Teh.- Karwi, District- I
__proponent and mobile no.  Chitrakcot u®.
5. Name ofPro;ect T | Grarite [Khanda, Gitti & Boulder) Mining Project .
G. Project location {Plot/' Khasra ,"Ga*a No. ) ' Gata No.- 332 (Khand No.- 03} e
. 7. Mane of Village Badokharfﬁgﬂ_ﬂ_" B . L
: 8 Tehsil _ - Msr@i@ o
gELStrI(.t - Banda S
- 10. Name of Minor Mineral Granite (I<handa Gitti 8 Boulder) } o
- 11. Sanctioned Lease Area (in Ha. ) T Q. 56 ha. e B
LJ.Z Mmeable Area{in Ha.) 0.56 ha. B .
13.Zero0 level mRL Not Applicable ) _ e
14 Wax.& Min mrl W|trl!rll_e~§.ie area ‘ 168.0 mRi- 147.0 mRL ]
15 Pillar Coordinates(Verified by DMO) T 75°19'42.60"M to 25° 19" 45.71"N |
_ o | B0°272'31 59"& t080°22'36.76"E |
. 16 .Total Geological Resgy_es__ o 3,55, AW |
» 17 Total Mineable Reserves - 45,752 m’ S o
18.Total Proposed Production (i five year) | 28, 000 m__ L
19.Propasd Production for 5 years _ Vear 5 __Productlon L |
T T s
¥ ™ ; 5, 500?r ]
y e 5,600 m” '
A p— T
b 5600m° | ;
g . meoow’ o p |
20 ‘mark o o ‘ - |
lisEim’ !

60




Q
TOR for Granite {Khanda, Gitii & Boulder} at Gata No.-332Z, Khand No.-03, Villaje-Badokhar Khurd, Tehsil-Naraini. District-
Ganda, U.P., ILeased Area -0.56 ha 3.,

24 Woiking hours/day T '8 HourS/Day - ) J
25.M0.0f workers ‘ ) % - - A i |
~ 26. Mo.Of vehicle movement ,/'d.ay o o B L
27 Type of Land _;_ ' iﬁ@iarmﬁqr_&_—_ﬁg_[_ic_uitural L -
28.Ultimate Depth of Mining - b6 Meter 7777__ - ; 7777;
29 Nearest metzlied road from site 0.25 km
30. Water Requirement i PURPOSE | REQUIREMENT (KLD)
. Drinking 0.26
I Suppression ¢ of dust 150 1
| i | Plantation | 0.29
I | Others( if any) j_ ------
o Fh T 205 |
f3i Name of QCl Acaedited Consultant M/s Paramarsh (Serwcmg Environment and Development), )
‘ with QCI Mo and penod of validity. ! Lucknow, U.P.

| COCHNACET/EVA/ 182 1/RA0T0
‘  Validine May 01,2021
Cibwation gending egeirs e vuect | R0
__o_r__n_gnr' naaycout R
U35, Details of S0 m Ciuster Map &  Lemter Sanctione d from DM(), Banda vide Lett a1 e
I ce-tilizage 1317/Khanij-30, Banda, Dated 33" June, 2019

' Venfl--"i by Mining Offlcer B

34, Details oflease Arenin approveu osR

ccmmm s

I Correction Letter Sanctioned from DO, Banda vide Letter No.
. 1374/Xhanij-30, Banda, Dated 13" August, 2019
| Page No.-01, S No -7

35, Propovsd CER cosl - -T‘L 19 iakh

[ S T et e e e e

_36 Projosed EMP rost . 7.40 Lakk ]

7. 1ength 2nd brﬂﬂdth ot 'um «J..ar’ o Length- 0.25 Km, Wi dth mo'e than .0m

——— e e i —— 4

l
I
i
i
!
1
I
|
|
!
J
et e e —

R S

2 Th= mmmg wo. cld bF- restricted 1o unsaturated zone only abeve the phreatlr vaier tabls and will not
interseit the gaound water tabie ot a7 point of time. : . :

4. This erope ot dors wob atizeil any of the geners! (onditiors app!:r_ible 38 mining prmer‘c= sneciiad in DA
Notificanon 14,03,/2606, :

& The mining operatian wiii not e cartiag ovlin safetv zone ot sny hridge or ambankment or in eco-
tragiie 20 such as hebitet ¢fany vild fauna

5. Thereisauiitication pending in 3my cotrt regarding this project

S

The project proposai falis uader category-1{a) of EIA Notification, 2006 (as amended).

The committee discussed thz matter and recommended to issue following terms of refereince (TOR)

for the ureparation of EiA.

? ':!'C.‘i' e F tnchriral ez ‘i"’"" AR ate chogid he <l “"‘"" kv tne sansultant el‘d [ TRt "'?'DIJG"AEFH‘
botn. . o

2. Covy of 21l the analysis repots signad by analyst approved by MABI or MoEF&CC shall be annexesd with the
Z+h report and original analysis reports should be presented at the time of presentation.

3. MOU signed hetween the project proponent and the consultant should be submitted.

4. The project proponent shall obtain the forest clearance and permission of Central and State Governrment as

per law under the provisions of Forest {vonservation} Act, 1980 and submit along with EIA.

The lease area its address and production per anrum should match with as mentioned in DSR and Lol. In

case there 15 any difference clarification/smendment letter from competent autharity shall be submitted

along with EIA. EIA and public hearing shai: be ronducted as.per the lease area its address and production

per annum mentioned in DSR and Lal.

6. Pigject proponent should bring KML file at the time of EIA presentation.

ear-wise production details since 1994 should be given, clearly stating tha highest production achieved in any

year prior to 1994. 1t may also be categorically informed whether there had been any increase in

jon after the EIA Notification 1994 came into force, wor.t. the highest production achieved pricr to

r

4. >
N y o)‘;t_he document in support of the fact that the proponent is the rightful lessee of tha mine shourd
e : 'rh?y:en i
‘ﬁdiﬂ] r.lmé tsinciuding anproverd inine plen, FI4 and Fublic Hearing should e compatible WIth ane ancther in
Ry,

4@ m fage 207k
— M/s Dczpak Singh
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TOR for Granite {Khanda, Gitti & Boulder} at Gata No.—S:;'Z,,E)wg@ge-ggdpkhar Khurd, Tehsil-Naraini, District-
Banda, U.P., {Leased Area -0.56 ha.].
terms of the mine lease area, production levels, waste generation and its management, mining
technology etc. and should be in the name ofthe lessee.

10. All corner ceordinates of the mine lease area, supeimposed on a High Resclution Imagery/ toposhaet,
topographic sheet, geomorphology and geology of the area should be provided. Such an Imagery of the
proposed area should clearly show the land use and other ecological features of the study area (core and
buffer zone).

11, Information should be provided in Survey of India Topasheet in 150,000 scale indicating geological map of the
area, peomorphology of land forms of the zrea, existing minerals and mining history of the area, important
water bodies, streams and rivers and soil characteristics.

12. Detzils about the land propased for mining activities should be given with information as to whether mining
conforms to the land use palicy of the State; land diversion for mining should have approval frem State land
use board or the concerned authority.

13. 1t should be clearly stated whether the proponent Company has a well lsid down Environment Policy
approved by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the prescribed
operating process/procedures to bring intc focus any infringeinent/deviation/ viclation of the
environmental or forest norms/ conditions? The hierarchica_[ svstem or administrative order of the Company
tO deal with the apyireamental icoune < nd for om SUPNS IUTIpG IS Wi uu. RO Londitions gy also be
given. The system of reporting of non-compliances / vrofat:ons of ervironmental norms to the Board of
Directors of the Company and/or sharehclders or stakeholders at large, may also be detailed in the EIA
Report.

14, Issuesrelating to Mine Safety, including subsidence study in case of underground mining and slope study in
case of open cast mining, blasting study etc. should be detailed. The proposed safeguard measures in each
case should also be provided. '

15. The study area will comprise of 10 km zone around the rnine lease from lease periphery and the data
contained in the EIA such as waste generation etc, should be for the life of the mine / lease period.

16. Certificate from Mining Officer that there is no other mining area exit within 500 m periphery.

17. CER cost to be calculated for individual lease.

18; An intimation regarding conducting the menitoring to be sent to concerned District Nla'gistrate/State
Pollution Control Board office/SEIAA.

19. The lab conducting the analysis should be authenticated and registered.

20. Public hearing to be conducted as per EIA Notification, 2006.

21. A'copy of document in support of fact that the proponent is the rightful lessee of the mine should be given.

22.'Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary,
‘national park, migratory routes of fauna, water bodies, human settlements and other ecological features

" should be indicated. Land use plan of the mine lease area should be prepared to encompass preoperational,
operational and post operational phases and submitted. Impact, if any, of change of land use should be
given. :

23. Details of the land for any Over Burden Dumps outsirde the mine lease, such as extent of land area, distance
from mine lease, its land use, R&R issues, if any, should be given,

24. A Certificate from ‘he Competent Authority in the Sta*e Fgrect Departrnent should be provided,
confirming the invoivemen® of forest land, if any, in the project arew. in the event of any contrary claim by
the Project Proponent regarding the status of forests, the site may be inspected by the Siate Forest
Department along with the Regional Office of the Ministry Lo ascertain the status of forests, based on
which, the Certificate in this regard as mentioned above be issued. In all such cases, it would be desirable
for representative of the State Ferest Department to assist the Expert Appraisal Committees.

25. Status of forestry clearance for the broken up area and virgin forestland involved in the Project
including deposition of net present value {NPV} and compensatory afforestation (CA) should be indicated.
A copy of the forestry clearance should also be furnished.

26. Implernentation status.of recognition of forest rights under the Scheduled Tribes and ather Traditional Forest

Dwellers [Recognition of Forest Rights) Act, 2006 should be indicated.

The vegetation in the RF / PF areas in the studly area, with necessary details, should be given.

dy shall be got done 1o ascertain the impact of the Mining Project on wildlife of the study area and

furnished. Impact of the project on the wildiife in the surrounding and any other protected area and

ly, detailed mitigalive measures required, should be worked out with cost implications and

: iﬁﬂ eryesffexisting as weil as proposed], if any, within 10 km of the mine Iease should be clearly indicated,
by a location map duly authenticated by Chief Wildlife Warden. Necessa clearam;,,gs may be
a
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33.

34,

35.
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37.

38.

39.

40,

TOR for Granite (Khanda, Gitti & Boulder] at Gata No.-332, Khaad Np.-03, Villape-Badokhar Khurd, Tehsil-Naraini, District-
Banda, U.P.. {Leased Area -0.56 ha.].

applicable to such projects due to proximity of the ecologically sensitive areas as mentioned above, should he

obtained from the Standing Committee of Mational Board of Wildlife and copy furnished.
. A dctailed biological study of the stucly area [zore zone and buffer zone (10 km radius of the periphery of the
mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species duly
authenticated, separately for core and buffer zone should be furnished based on such primary field survay,
tlearly indicating the Schedule of the fauna present. In case of any scheduled- 1 fauna found in the study area,
the necessary plan alongwith budgetary provisions for their conservation should be prepared in consultation
with State Forest and Wildlife Department and details furnished. MNecessary allocation of funds for
implementing the same should be made as part of the project cost.
Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to came under the 'Aravali
Range’, {attracting court restrictions for mining operations), shouwld also be indicated and where so required,
clearance certifications from the prescribed Authorities, such as the SPCB or State Mining Department should
be secured and furnished to the effect that the proposed mining activities couid be considerad.
Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies demarcating
LTL. HTL, CRZ area, location cf the mine lease w.r.t CRZ, coastal features such as mangrovas, if any, should be
furnished. {Note: The Mining Prajects falling under CRZ would also need to obtain approval of the concarned
Coava! Zong Marcpement Authednw)
R&R Plan/compensation details for the Project Affected People (PAP) should be furnished. While preparing
the R&R Plan, the relevant State/Naticnal Rehabilitation & Resettlement Policy should be kept in view. In
respect of 5Cs /STs and other weaker sections of the society in the study area, a need based sample survey,
family-wise, should be undertaken to assess their requirements, and action programmes prepared and
submitted accordingly, integrating the sectoral programmes of line departments of the State Governiment. It
may be clearly brought out whether the village(s} located in the mine lease area witl be shifted or not. The
issues relating to shifting of village(s} including their R&R and socin-aconomic aspects should be discussed in
the Report.
One season {non-monsoon) [i.e. March-May (Summer Season); October-December {post monsoon season) ;
December-February (winter season)jprimary baseline data on ambient air quality as per CPCB Notification of
2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ and other data so
compiled presented date-wise in the EMA and EMP Report. Site-specific meteorological data should also be
collected. The location of the manitoring stations should be such as to represent whole of the study area
and justified keeping in view the pre-dominant downwind direction and location of sensitive receptors.
There should be at least one monitoring station within 500 m of the mine lease in the pre-dominant
downwind direction. The mineralogical compaosition of PM10, particularly for free silica, should be given.
Air quality madeling should be carried out for prediction of impact of the project on the air quality of the
area. It should also take into account the impact of movement of vehicles for transportation of mineral. The
details of the madel used and input parameters used for modeling should be provided. The air guality
contours may be shown on a location map clearly indicating the location of the site, location of sensitive
receptors, if any, and the habitation. The wind roses showing pre-dominant wind direction may also be
indicated on the map.
The water requirement for the Project, its evaitability and source should be furnished. A detailed water
balance should also be provided. irasn water aquirement for the Project should be indicated.
Necessary clearance from the Competent Auzhority for drawl of requisite quantity of water for the Project
should be provided.
Description of water conservation measures proposed to be adopted in the Project should be given,

Details of rainwater harvesting proposed in the Project, if any, should be provided.

Impact of the Project on the water quality, both surface and groundwater, shauld be assessed and
necessary safeguard measures, if any required, should be provided.
Based on actual monitored data, it may clearly be shown whether working will intersect groundwater.
Necessary data and documentation in this regard may be provided. In case the waorking will intersect
grocundwater table, a detailed Hydro Geological Study shouid be undertaken and Report furnished. The

s. Necessary permission from Central Ground Water Authority for working below ground

qud for pumping of ground water should also be obtained and copy furnished.

3 y stream, seasonal or otherwise, passing through the lease area and modification /
Qosed, if any, and the impact of the same on the hydrology should be brought out.

on site elevation, working depth, groundwater table etc. Should be provided hoth in AMSL

jdmatic diagram may also be provided for the same.

rogressive Greenbelt Development Plan shall be prepared in a tabula r@rm (indig, ting the linear

‘MB"Y) gPageaofB
- M/s Deepak Singh
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TOR for _Granite (Khanda, Gitti & Boulder] at Gata No.-332, Khand No.-03, Village-Badokhar Khurd, Tehsil-Naraini, District-
Banda, U.P., {Leased Area -0.56 ha.}).
and guantitative coverage, plant species and time frame) and submitted, keeping in mind, the same will
have to be executed up front on commencement of the Project. Phase-wise plan of plantation and
compensatary afforestation should be chartad clearly indicating the area to he covered under plantation and
the species to be planted. The details of plantation already done should he given The plant species
selected for green belt should have greater ecological value and should be of good utility velue to the

i local population with emphasis on local and native species and the species which are tolerant to

: pollution.

i 44, Impact on local transport infrastructure due to the Project should be indicated. Projected increase in truck

. traffic as a result of the Project in the present road network {inciuding 1hose outside the Project area)

should be worked out, indicating whether it is capable of handling the incremental load. Arrangement far

| inproving the infrastructure, if contemplated (including action to be taken by other agencies such as State
| Government} should be covered. Preject Proponent shall conduct Impact of Transportation study as per
(ndian Road Congress Guidelines.

‘ 45, Details of the onsite shelter and facilities to be provided to the mine workers should be included in the EIA

i Report.

46. Conceptual post mining land use and Reclamation and Restoration of rnmed out areas (with plans and with
adeauvate rumber of se~tions) shoyld ba giverin the LA soport

47. Orcupational Health impacts of the Project should be anticipated and the proposed preventive measures
spelt dut in detail. Details of pre-placement medical examination and periodical-medical examination
schedules should be incorporated in the EMP. The project specific occupational health mitigation measures
with required facilities proposed in the mining area may be detaifed.

48. Public heafth implications of the Project and related activities for the population in the impact zone should
be systematically evaluated and the proposed remedial measures should be detailed alang with budgetary
allocations. .

49. Measures of socio econamic significance and influence to the local community proposed to be provided by
the Project Proponent should be indicated. As far as possible, quantitative dimensions may be given with
time frames for implementation.

50. Detailed environmental management plan {(EMP) to mitigate the environmental impacts which, should
inter-alia include the impacts of change of land use, loss of agricultural and grazing land, if any,
occupational heslth impacts besides other impacts specific to the proposed Project.

51. Public Hearing points raised and commitment of the Project Proponent on the same along with time bound
Action Plan with budgetary provisions te imptemnent the same should be provided and also incorporated in

the final EIA/EMP Repart of the Project.

52. Details of litigation pending against the project, if any, with direction 7order passed by any Court of Law
against the Project should be given. »

53. The cost of the Project (capital cost and recurnng cost) as well as the cost towards implementation of EMP
should be clearly spelt out.

54. A Disaster management Plan shall be prepared and included in the EIA/EMP Report.

55. Benefits of the Project if the Praject is implemented should be spelt out. The benefits of the Project shall
cl2arly indicate envirenmental, social. economic, employment potential, ete.

Sk, Thie company must have a system of reporting of non-compliance/vialations of environmental norms to the
Board of Directors of the company and/ or shareholders or stakehalders at large. This reporting mechanism
should be detailed E[A reparts.

57. Consultant should bring raw data at the time of presentation.

58. In surface water quality aguatic study of phytoplankton and zooplankfén.

59. Yhe haseline data should be signed by NABL/MoEF&CC accredited analyst.

60. The meteorological data should be site specific.

61. Details of Kachcha haul road to be made motorable. Plan shouid be submitted.

62. Details of the infrastructure facilities to be provided for the mine workers should be included in the EIA
report. ’

tdes the above, the below mentioned general points are also ta be followed:-

/)\ G0 -ENE W : colletted and the souices should be mdlcated

(% = Fm.:ﬁﬁ_% \Proiect Propanent shall enclose all the analysis/tesiing reports of water, air, soil, noise etc. using
k ﬁ,ﬁ?m I'rgn the"MpEFRCC/NABL accredited laboratories. All the original analysis/testing reports should be
\: + 0054 06 )z0g. avanlf le during appraisai of the Project. — £
979,
/ Page5Sof6e
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TOR for Granite (Khanda, Gitti & Boulder} at Gata No.-332_Khand No.-03, Village-Badokhar Khurd. Tehsil-Naraini. District-

Banda, U.F., [Leased Area -0.56 ha.).
Where the documents provided are in a language other than English, an English translation should
be provided.
The Questicanzire for environmentzl appraisal of mining projects as devised earlier by the
Ministry shall also be filled and submitted.
While preparing the EIA repart, the instructions for the Proponents and instructions for the
Consultants issued by MoEF&CC vide O.M, No. J-11013/41/2006-1A.11{1) dated 4th August, 2009,
which are available on the website of this Ministry, should be followed.
Changes, if any made in the basic scope and project parameters [as submitted in Form-l and the
PFR for securing the TOR) should ke brought to the attention of MoEF&CC with reasons for such
changes and permission should be scught, s the TOR may also have to be aMered. Post Public
Hearing changes in structure and centent of the draft EIA/EMP {other than modifications
arising out of the PH. process) will entail conducting the PH again with the revised
documentation.
As per the circular no. 3-11011/618/2910-1A.11()) dated 30.5.2012, certified report of the status of
compliance of the conditions stipulated in the environment clearance for the existing operations
of the project, should be obtained from the Regional Office of Ministry of Environment, Forest and
LhrnEtn Dhonge noimey toooaaciiahlo .
The EIA report should a'so inc-ude: {i) surface plan of the & ¢a indicating contouss <% .l
topographic features, drainage a:_d mining area, (i) geological maps and sections and {iii} sections

" of the mine pit and external dumps, if any, clearly showing the land features of the adjoining area.
This is to request you to take further necessary action in matter as per provisions of Gazette Notification

No. 5.0.-1533(E} dated 14709/2006, as amended. You are advised to submit the EIA/EMP incorporating
recommendations of public hearing for further consideration of the matter as per procedure laid down in the
Gazette Notification SO 1533(E) dated 14/09/2006 as amended. The matter will not be considered pending till
your reply as ahove is received.

Nooa el

St
~"{Shruti Shukla )
Nodal, SEIAA/

Deputy Director

............ /Parva/SEAC/5028/2019 Dated: As abave

Copy with enciosure for Information and necessary action to:

1.
2.

Ly

The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

Advisor, IA Division,” Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
ghawan, 5th Floor, Sector-H, Aliranj, Lucknow.

Disuict Magistiate, canda.

The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Magar, Lucknow.

Copy to Web Master/ guard file.

B

(Shruti Shukia }
Nodal, SEIAA/
Deputy Director

ingh
Ms Deepak 515
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MINING PLAN

WITH

PROGRESSIVE MINE CLOSURE PLAN

{Submitred Under Rule(s) 24of G.P. Minor Mineral Concession Rule 1963 )

OF
BUILDING STONE, GITTI
IN

VILLAGE- BADOKHAR KHURD, GATA No.-332 { KHAND NO. 03)- °

+» BOULDER MINE

J

i
[}
'

TEHSIL- NARAINI,
DISTRICT- BANDA, STATE-UTTAR PRADESH
LEASE AREA- 0.56 Hact. {FOREST —NIL Hect, NON-FOREST- 0.56 Hact.)
Vide Govt. order no. 3236/ §6-2017, dated- 12.12. 2017

LEASE PERIOD — TEN YEARS, (After Execution of Deed) PLAN PERIOD — FIVE YEARS

APPLICANT/ LESSEE

SH.DEEPAK SINGH S/Q |
R/a - Akbarpur Banda Road, Bharatko

PR A —\-(—: H--

Directorsie of v ouia

(U.P.)21 oz With /condi ‘n. : -
PREPARED 11’“‘0"‘&5{‘””””‘}’71 e
INDRA SINGH ,‘
RQP/UPDGM/011/2018 L i TOR
Mobile No. 91-94TS7ITYS o

1p, Tehz Karwi; Di;tt’" '(' qumkoot,
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INTRODUCTION

Applicant SHIDEEPAK SINGH 5/0 SHRAM PAL SINGH, R/o Akbarpur Banda Road, Bharatkoop,
Teh.- Karwi, Distt.- Chitrakoot, {UL.P.), has heen granted the consem from the office of District Magistrate
Banda ( Mining Section ) vide letter no. 817/khanij-30, Banda. dated 8 June 2019 [or an area of 0.36 Ha.
for the extraction of 5600 cum minor mineral Building sione Khanda, Gitti Boulders in Village-Badokhar
Khurd, Khasra No.- 332 { Kkand-03), Telisil- Naraini, District-Banda, U.P. for a period of Ten years
(Annexure -1&2)

Lease deed of the said area shall be executed alter approval of Mining Plan & grant ol Environment
Clearance Certificate from SEIAA, Lucknow.

The mining plan is being submitted under U.P. miner mineral (concession) Rules1963.

The history of applied area grant, ownership cic. s as below:

S. No. Particular Details
1. | Letier no/date of lease exceution & Consent letter from the office of District
- lease period Magistrate Banda ( Mining Scction) vide

“letter no.vide letter no. 817/khanij-30, Banda,
dated 8 June 2019 for a period of Ten years
{Annexure -1) '

2. " Dase of first opening _ Yet to open, after the execution of lease Jecd.

Letter no/date of {irst mining ¢ Mining plan with Progressive Mine Closure

i proposal & lapse periad * Plan is being submitted first {ime; hence there iy
i no lapse pericd. ‘

4. i Status of Environmental clearance  As per Notification dated 14.09.2006 &
" 22.12.2018 of MoEF, applicant will submit
the application to SEIAA UP, for environment

clearance after approval of Mining Plan

70
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1.0 GENERAL.:
A) NAME OF THE LESSEE WITH COMPLETE ADDRESS:
SH.DEEPAK SINGH 5/0 SH.RAM PAL SINGH
R/o- Akbarpur Banda Road, Bharatkoop, Teb.- Karwi, Distt.- Chitrakoot, (U.P.}
B) STATUS QF LESSEE: Private Individual.
C) MINERAL WHICH ARE OCCURRING IN THE AREA &
WHICH LESSEE INTENDS TO MINE: Building stone, Khanda . gitti, boulders.

D} Period for which the mining lease is granted: Leticr of Intent (LOI) for Ten years granted
from the office of District Magistrate Banda {Mining Section } vide letter no.817/khanij-30,
Banda, dated 8 June 2019 ( Annexure -1)

E) Name of R.Q.P. preparing the Mining Plan: Under clause (b) of sub section 2of section 3
rule 15 of Mineral Conservation & Concession Rues 2016
Mr. Indra Singh
9-B/205 Vrindavan Yojana,
Rai Barely Road Lucknew-226023
Mobile No. 9415022193
Email: singhindra66:.cgmail.com

ROQP/UPDGM/011/2019 (Anncxure No. 3).

F) Name of prospecting agency:
The lease area is prospected in detail by lessee with guidance of R.Q.P Shri Indra Singh
The address of Shri Indra Singh is as below:
9-B/205 Vrindavan Yojana,
Rai Barely Road Lucknow-226023
Mobile No. 9415022193

G) Reference no & date of grant/communication received from the State Govt.
Letter of Intent (LCI) for Ten vears granted trom the office of District Magistrate Banda
(Mining Section ) vide letter no. 817/khanij-30, Banda, dated 8 June 2019 C e

( Annexure -1) | i H
: \[}\?ﬁ (,\g\ ‘ v "2[)1[“
~GY \4Js Deepak Singh
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(a)

2.0 LOCATION AND ACCESSIBILITY:

Details of area (wiih location

map):

District and State:
Village:

Khasra No.

Lease Area (Hact):
Whether the area is
recorded to be in forest
(please specify whether
protected, reserved etc.)
Ownership/Occnpancy:

Existence of public road /
railway linc, if any ncarby
and approximate distance:

Toposheet No. with latitude
and longitude:

i_case wea 15 comected by Banda - Naraim State Highway
by metaliod road, Paigamberpur iz 185 Km then south —
west turn after crossing canal for 2.0Km & 250m un-
metalled road feads to the arca . The lease arca s about 2]
Km. from Banda. Naraini 1s about 10 kms away from the
area by melalled road. Nearest railway station Khurand 1s
20 Km. (Plate No.1 &2).

Banda, Uttar Pradesh

Badokhar Khard

332 {khand-03)

0.56Hact.

The land is owned by Stale Govt. & Siate Govt. has given their
consent Tor the exploitation of Building stone(Gitii. boulders,
ballasi, Khandas & morram) . The lease area is (ree from lorest

tand.

Lease arca is connected by Banda - Narain State Highway
by metalled road. Paigamberpur is 18 K then south —
west turn afler crossing canal for 2.0Km & 250m un-
metalled road leads to the arca . The lcasc arca is about 21
Knm. from Banda. Naraini is about 10 kms away from the
arca by mctalled road. Nearest railway station Khuorand 15
20 Km. (Plate No.1 &2).

Topo Sheet No is 63C/07. (Plate No . 2)

The boundary piilars have been crected at the corners of lease
area. The GPS reading of all corner pillars are given below:
Table No.l

~ Pillar Ne N T r
A ) 257 19-4445" | 80°22-3676"
--B - 230100 42.60"— — | 80"22-32.61"
< 2500943470 1 8022-31.69"
5 35° 19 45.71" 80722235 17" |

—_— —
e ~
/‘ L ~
-y
¢

/&

}ﬁzdin gL

o,

of all coridgs pillars is shown in Plate No. 3.

SINGH
N WI01172019
e M s Deepak Singh
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4

Land use Pattern
(Forest agricalnwal.
Barren)

S
No. Land use

The area exhibits stony. isolaled hillock topography. It fatls

under barren land, The exisung land use patern is

tabulated as below

TableNo,2

- Agriculture : Forest

Buarren land  Grazing

“land | Land (llact.) - Land (Hact.)
* (Hact.) - (Hact) . ,
1 Mmmu plts Quarnf - - 012 - F
2 Approach Road - - 0.03 : - F
3 Dumps o - . Nil ‘ - B
4 thcL Rest Shelter - - . |
: Nil ‘ -
etc. g ) )
5 Bal disturbed | - -
alance undisturbed | 041 i
land
Total - - 0.56 :
b} Attach a genelal location map and v1cmlt} map showmo area boundaries and exisling

proposed routes. It is preterred that the area be marked on a Survey of India

topographical map or a cadastral map or forest map as the case may be. However, if nfive

ol these are available the arca should shown on an accurate sketch map on a scale of
1:30000: Location map attached showing lease (Plate No. 1)

INFRASTRUCTURAL - FACILITIES:

i) Roads:

Leasc arca is connected by Banda - Naraini State Highway by metalled road. Paigamberpur

18 Km then south —west turn after crossing canal for 2.0Km & 250m un- metalled road

leads te the arca .  The leasc arca is about 21 Km. from Banda. Naraini is about [0 ks

away from the area by metalled road. Nearest railway station Khurand is 20 Km. {Plate

No.1 &2).

it) Power:

Badokhar Khurd & village Pangara is already receiving clectric power. About 98% villages

in 5 Km. buffer zonc arc electrificd.

iii) Wafer:

/
/ ?'[ Sunolmdmu villages have numbers of wells & bores, which provide drinking water to

wlldgms Ker canal serve (he water demand for irrigation in the region.

()
./C(L,\ Mjs Deepak Singk
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iv)
C
(,
r v)
/.’
3
- vi}
-
vii}
viii}
ix)
X}

Transport:

Regular bus services & local jeeps are available [rom Banda to Naraini . Lease area is
connected by Banda - Maraini State Highway by metalled road. Paigamberpur 15 18 Kin
then south —-west turn after crossing canal for 2.0Km & 250m uvn- metalled road leads to the
area. The lease area is about 21 Km. from Banda. Naraini is about 10 kms away trom the
arca by metalled road. Nearest railway station Khurand is 20 Km. (Plate No.1 &2).

Land Use:

The lcase arca lorms moderate to high slopes stony topography of isolated small hills which

is waste land. However, on plain land cultivation is practiced. This cultivation is rain fed and

other source of Iirigation is canal/ tube wells availablc in the area.

Places of Tourist Interest: Karvi, Bharatkoop & Kanitanath temple are holy places

of worship with tourist interest.

Health Facilities: Primary health cenwre {PHC) in Badokhar Khurd, Medical shops and
privale clinics are available at Naraini & Govt. Hospital is in Banda, which is about 18 km

from the arca.

Education facilities: Education facilities up to high school & intermediate are available in

Badokhar Khurd. For higher education students goes to Banda, Karvi & Allahabad .

Dak Bunglow: The nearest PWD Dak Bunglow is situated in Banda

from the lease area .

Rail head: The nearest railway station is at Khurhand which is about 20 km \ZL
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3.0 GEOLOGY AND EXPLORATION:
a) Brielly describe the topography & general peology & local mine geology of the mineral
deposit including draining pattern.
PHYSIOGRAPHY:
The 5.0 Km. buffer zone of the area lies in Survey of India’s Topo sheet No. 63 C/07. The conspicuous

feature of topography of the area is elliptically isolated hills with gentler to sudden steep slope. The area
15 dominated by boulders and in situ outcrops of Bundelkhand granile. The general slope of lease area is
from South-west 10 North- east directions. No seasonal perennial drainage exists within the lease arca,
however. Ken Nadi flows 4.5 K. away in west direction. There are several canals drawn from Ken river
within the SKm periphery. The physiography of lease area is shown in key Plan (Plate No. 2).

Due to past mining one pit of 40m X30m X 5m deep is developed. The highest points in the leaschold is
168mRL in south- west near pillar “B™ while lowest 147 mRIL.  in North-east at pillar, *A". The
lopography of lease area is shown in Plate No. 3. . The general slope of lease area is from South-west to

North- east directions

REGIONAL GEOLOGY:
Stratigraphy in Chitrkeot after S. Kumar 1976
The general succession of the area is as follows:

Scemri Series Chitrakoot Region Sone velly Region
Trihan Lime stone Rohatas Stage
Gluconitic Sand Stone Khenjna Stage
Porcellinite Stage
T Pellite Lime Stone ' Basal Stage o B

Grey sand Stone

General succession after S.N. Singh & O.P Paul

Upper vindhyan Kaimur Series Upper Kaimur Sand stone
Lower kaimur Vijaygarh shale, Upper Quartzite
Quartzite & Shale
Lower Vindhyan Semri Series Chitrkoot Formation Trihan Lime stone Members
Muradpur Members

gluconitic Sand Stone
Kamtanath Members

ARCHEANS GRANITE WITH XE\IOLiT 1S OF AMPHIBOLITES

b) GEOLOGY OF THE AREA:

cgﬂfmmalﬂv‘mst ovel
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granite exposure in running pits trending NW-SE are of dark arev in colour | coarse to medium grained
(_ ; showing porphyritic texture, The fellowjng jein sets have been measure iz granite.
Joints Direction Degrec
i1 135N 80
12 60 N 85
13 300N 85

¢) PETAILS OF EXPLORATION:

a) Already carried out in the arca:
Due to past mining one pit of 40m X30m X 5m deep is developed The location of pits is shown in
Plate No. 3.

b) Proposed to be carried out: "
In Tuture the area shall be explored with one bore hole to ascertain the gradt. & depth persistency of
granite khanda, gitti, boulders. The year wise future exploration programmed is as helow in table -3

TABLE NO.3
Year Bore Angle & Depth o 7 Lacation B
hole ;
I "_3‘ B-1 Vertical 25m [ At the interscetion of local coordinates N 18& E 22
Tl i B2 | Vertical 25m Al lhc intersection of local coordinates N 89 & E 100

The position of proposed bore hole is shown in Plate No. 3.

RESERVE ESTIMATION

Basis of estimation of reseives:

)] The bulk density of Building stone ( Khanda, gitti, boulder) has been taken 2.7 in view of
the past mining expericnce.

11) The geological reserves have been computed through cross sectional area method.

1) The area of each section is multiplied by the strike influence to get the volume. The strike
mfluence of the sections are 24m

1y On the basis of the depth of adjoining area pits all the quantitics of Building stone (
Khanda, gitti, boulder) up o depth of 120 mRL from suiface in which 0.5m top [ayer over
the granite bedy of morram has been considered under proved category. As the depth of the

pit increases the thickness of morram decreased accordingly.

Surface plan & Geological Plan of the area is shown in Plate No. 3. and Geological scctions

icted in Plate Ne. 4. The category-wise reserves are given in Table No. 4.
%
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Economic axis: Duc lo past mining the mineral is Building stone { Khanda. gitti, boulder) &

i —
! ( having 1o problem selling in the markel. The road is ncar the mine sitc & mineral shall be
€ loaded mechanically inlo tippers & transporl to demand site. State Govt. has given their
. consent for the exploitation ol mincral. On the basis of [easibitity study, economic viabilily
\ of lease area has been established & mineral is economic viable. therefore econoimic axis
(/j has been considered as EI.
[ Feasibility Status: Feasibility study has been carried oul & is considered to be fcasibility

status. A feasibitity study provides a preliminary assessment with a level of confidence as

compared to thal of feasibility study. Hence feasibilily axis under UNFC code has been

[ considered as F1. No Geophysical studics have been carried out, therefore [easibilily axis
has been considered as F1.

Geological axis: General exploration was carried oul by mining pits Building stone( Khanda, gitti,

boulder) was encountered in cxcavated pit & Building stone( Khanda, gitti, boulder) is exists

within lease arca. Therefore geological axis has been taken as G1 category. On the basis ol above

assumptions’ following UNFC classification for each category of mineral reserve is as below:

Table No. 04.

C ATFGORISATION OF (‘EOLOGICAL RF SERVE
Measm cd Mineral Resources (33]) )
' —l ; . 3
Section | Aveam’ | Arcam’ Strike i Volume (m’) : Total Quantity (m’)
. Influence ‘ {1.5 Swell Factor)
Line (111) (211) :
| {m) e me e b
L , TR R S U S o
I | 2338 1960 | 24 56112: 47040| 84168 = 70560
iL 2394 1946; 24 57456 | 246704 . 86184 - 70056
| Total ; | . 113568| 93744 170352 | 140616

INDICATED M MINERALRESOURCE(332) o

. Strike ; Total Quanti@ (m]r)v
e ”‘??n(inm(" G mmiuence YOm0 | S Swattgeon”
- Com [Tz ] Tz !
-1 142 467, 24 ~l 3408 | 11208 | 5112, 16812
. | _ 5 ‘
2= 161! 465! 24 | 4 ; ¢ |
B s 65' 2% 1 3864| 11160 5796 16740

Aol 170 Ny i 5151l 22368 10908 | 4.._?1?_53?__\\51
7R ,
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Table No. 04, (i)

. CATEGORY MINERAL RESERVE ()

- il _ 170352

~ 122 S 10908

" Total 181260 B
O Categorization of Reserves:

Proved Reserves: (111)
The bottom of quarry of the region has reach up to 5.0m. & granite stone is exposed & persists in depth.

Out crops of granite exists from top to bottom, On the basis of the depth of adjoining area pits, all the
quantilies of Sand stone up to depth of 120mRL from surface has been considered under proved category.

Probable Rescrves: (122)

All the quantities of Granile occurting up 1o 5Sm below the proved layer has been considercd as probable
reserves.

Feasibility Mineral Resources (211): Reserved blocked in barrier ultimate pit limit under proved reserves

has been considered as 211.

The demoenstrated reserves of proved of categories were estimated through benches drawn on the geological
scctions. The benches were drawn from the uitimate pit limit. The area of cach bench level drawn in each
section line has been calculated and this arca is muiltiplied by the strike influence to get the volume. The

volume is multiplied by the bulk density to get the tonnage.

Table No. 05
Summary of Reserves:
- ~ Classification : Code |  Quantity (m’) | o Grade
: " Recoverable
 AMineralReserves | 1
1) Proved Mineral Reserves | 111 | _ 170352 | Khanda, Gitti, Boulder
A | 2) Probable Mineral Reserves 122 | 10908 . Khanda, Gitti, Boulder
4 ! B) Remaining Resonrces = 7 R S
1)Feasibility Mineral Resources 211 . Kbanda, Gitti, Boulder
o la0e16 o
2)Pre-Feasibility Mineral Resources | 222 33552 i Khanda, Gitti, Boulder
' 3) Inferred mineral Resource | 333 | Nil o
Total Reserve + Resource | 355428 e

M/s Decpak Singh
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D) MINEABLE RESERVE:

Bench height 6m and width 6m has been drawn in geological sections 1o calculate the
mineable rescrves, The area of each bench level has been calculated & multiplied by its bench herght

to get the volume. Density 2.7 has been taken for wonnage factor. The mineable reserve is given in

Tabfe No. 6
Table No.6
Bench Level ‘ ‘
ROM Volume (cum) Reserves (Tones) ,
(mRL) ‘ i
1

153 17325 ‘ 46777

147 o 7 ) 19355 - - 5i259

Road cuumo lroml47 l4l _ 1 2592 6998

4 6480 1749

Total 45752 1 iz3sa

4.0  MINING:

4.1) Briefly describe the existing/proposed method for developing/working the deposit with all design
parameters:
a) Ixisting Method of mining:
Due 1o past mining one pit of 40m X30m X 5m deep is developed . Building stone mining in the region is

being carried out open cast semi semi-mechanized with drilling and blasting as well as mechanically.
Ioxcept dressing, sorting and sizing, no other means of beneficiation carried out at mine. The broken
Building stonc is being loaded in to trucks & tractors & transported to nearby crushing unit where gitti of
different sizes are made as per demand

b) Proposed method of nining:

# Tt shall be semi-mechanized opencast mine. Excavator L&T (1.2 M?*) shall be deployed for the
excavation & loading of boulders of Building stone as well as removal of overburden into Tata tippers
which shall be transported to clearing the plantation site and in rcpairing the scrvice roads as well as in
making aggregates. Hence there shall be no dumps.

-~ lixcavator L&T shall also be used for breaking big boulder with detachable hammer device l;o avord
/—4,.:}1 ng. 2
‘:f} )

.‘1\_ Y Tf'r\
2o ey
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r approach roads for the mamtenance.

~  Deep hole Drilling shall be carried out with 110mm. dia Atlas capeo & blasting shall be carried out with
slurry cxplesives according to condition imply and shall be executed by competent qualified person

employed by applicant.

11

#  The height of running bench shall not be >3 1n whereas width of the bench shall be >10m .

Actl 1961,

overall slope of 43°.

ensuing year/ plan period is expected as in lable no.6 (Plate No, 5-9)

#  The bench height & width for closing benches shall be kept 6m with face slopes 70°

#  Applicant shall obtained the permission for deployment of Earth Moving Machinerv f..

# The soil 10 be generated in pockets shall be excavated, filled in o tippers and shall be dumped to

plantation site. The soil shall be used [or the purposc of plantation while waste shall be spread over the

m sintaining

n The

Director, Mines Safety, Varanast Region, Varanasi, U.P under regulation 106{2) (b o1 “hnes

# The proposed targeled production 5600M° or 15120 M.T./annum is given for Ten years The lotal
excavated mineral will be supplied to the crusher plant as per the market demand which may increase or
decrease during the year. Hence it is expected that about 28000 M? or 75600 M.T. of production shall

be achieved in five years. Indicated quantum of development & tonnage & grade of production for

Table No.-7
Year  Overburden | ROM Sand Saleable Sand | m_g_;ﬁde | Mineral : Oreto
© {cum) stone (cum) ¢ stone (MT) mineral ! reject overburden '
I il 75600 15120 T N l:ltjllo }
Nl 5600 15120 Nil | Nl Nil
m Nil | 5600 15120 Nil I Nil Nil
| v ] NI 5600 15120 il TNl Nil |
I v o TN 5600 1512000 1 Nil Nil |
y Total Nil 28000 75600 TN N Nil

» Although , the mining plan is prepared for the sanctioned quantity as per given in LOI 5600M?

or 15120 M.T./annum but, in future, in the intercst of the State Development Policy &

mereased in market demand if, the applicant / lessee wanted to increased the quantity of the

mine to its full capacity in that case it can be mine out up to 70% of total geological reserve

355488 MI® i.e 243842 M? OR 497003 /annum

%Duung&e course of mining, bench height of running face will be kept 3.0m, width of benches shail be
7k > ]Om ith face slope 60°. Haul road having width 6m & gradient 1:16 shall be re \“ollentcd&

de‘mQ c yorking pits.
Tde ™ ggen
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The entire leaschold consisting Building stone having no soil cover except, thin cover of red morrun..
All the ROM extracled shall be used in making ageregate. Therefore, gencration of soif and wasle
malertal will be nit & no provision has been given for separate stacking ol Lop soil & wasie material. 3%
provision of total excavation of sand stone has been considered as mining loses & various & other

geological factors on the basis of past mining experience,

#  During plan period, 153,147 & part of 141 mRL shall be mined out

Y

No mining & allied activities shall be carried out with in 7.5m barrier zone

#  Apart from the dumps, top soil stack, sub grade stacks etc. shall not be stacked wilh in 7.5m1 steip. Only
plantalion of local species shall be done to develop green belt all along.

C) Year wise Development and Preduction
i} Development and Production in Ist Year
» The production target for the year has been kept $5600M* or 15120 M.T./annum . To achicve the

production, the mining faces will open from 153 mRI top to downward by top slicing open cast semi-

mechanized method.

Before start mining 7.5m safety barrier will be left & Barbed wire fencing all along 7.5m lease

Y

boundary shall be erected to avoid any danger.

* Mining will be started from 153mRI by top slicing opencast semi-mechanized method & part of .
133mRI bench will be mine out. ROM during road cutting and advancement have been included in

total production,

» ROM during road cutting and advancement have been included in total production,
» The maximum advancement of benches shall be from south--west to north-eastdirections & orientation

of benches shall be in all direction.

hd

The working face Jength will be kept 20-30m in staggered manncer. The width of closing benches shal!
be kept 6 m, height of benches shall be 6.0m with face slope 60°. The pit position & scetion showing

advancement of benches is shown in Plate No. 5

-

The table given below shaws the face length, face advancement, widtl, height, volume, & total ROM
(tones) al each bench level:

The opening recoverable reserves, ROM of Building stone, salcable quantities of & balance

recoverable reserves is as below:
TABLE NO.8

Balance
recoverable
© reserve (M)

Opening
recoverable |
o |

“reserves (M)

BN !

. 1

Length L } Height | Swell | Extracted |
3 ‘ :
(m) F dth (m) (m)  factor | ROM (M°)

. Bench/ Road

25 | 28
25 28

-
o]
—
v

th
h
o
th

/él\b\'ﬂ? 1\5 Decpak Singh
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Pit position & pit section showing advancement of benches during the vear is shown in Plate No. 5.

ii} Development and Production in Ilnd Year:
7 In this year mining shall be continued at 133 mR! bench and further extended 10 achieved the production

target of 5680 M or 15120 M. T/ annum.
7 Haul roads shall be maintained at}:16 gradient & widen up to 6m.
#  The maximun advancement of benches shall be from south--west to north-cast vice a versa & oricntation
of benches shall be in same direction.
# The working face length will be kept 20-30m in staggered manner. The width of closing benches shall be
kept 6m, height of benches shall be 6.0m with face slope 60° The pit posilion & seclion showing
advancement of benches 1s shown in Plate No. 6
The opening recoverable reserves, ROM of Building Stone, Khanda _gitti, boulder through road
construction, saleable quantities of Building stone (Khanda Giuti, Boulder) & balance rccoverable reserves

is as below:

TABLE NO.9
; e e % L
i i .
' Bench/ Road | l Opening ' Length ‘ | Height | Swell : Extracted Ralance
recoverablc, Width (m )y =0 y - recoverable
level (mRI reserves (M) (m} (m) i Tactor ROM (M) reserve (M%) '
1530 1Is1s 24 28 55 15 | s600 6123
| Totar | 1S5 24 ’ 28 | 55 | 15 sew 628

iii} Development and Production in IIIrd Year:
> In this year mining shall be continued at 153 mRI bench and {urther extended 1o achieved the production

target of 5600 M* or 15120 M.T/ annum..

# Haul roads shall be maintained at 1:16 gradicnt & widen up to om.

# The maximum advancemeni of benches shall be from south--west to north-gast & vice a versa &
orientation of benches shall be in same direction.

# The working face length will be kept 20-30m in staggered manner. The width of closing benches shall be
kept 6m. height of benches shall be 6.0m with face slope 60° The pil position & seclion showing
advancement of benches is shown in Plate No. 7

% The opening recoverable reserves, ROM of Building Stone, Khanda ,gitti, boulder through road

construction, saleable quantities of Khanda, Gitli, Boulder & balance recoverable reserves is as belows

TABLE NO.10

Opening | Length ; - Heig ht| Swell | Exiracted Bﬂlﬂt?CC
recoverable | () A¥idth (m ) m) | factor ROM (M) recoverable
reserves (\‘13}1 ‘ = . 1actol | reserve (M)

i
Bench/ Road i
- !eveunam

n !
)
w

6125 24 28 5.5 1.5 | 5600
6125 . 24 28 | 55 | 15 3600

At d )]
.
AR
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4 M]s Decpak Singh

Prapritte™



14

iv) Development and Production in IVth Year:

# Mining shall be continue at 153 mRI bench . 133mRI bench will be mine cut 1o completely

# Again 174 mRI1 bench will be worked get targeted production of 3600 M* or 15120 M. 17 annum

#  The maximum advancement of benches shall be from south--west 0 nortli-enst& viee a versa &
orientatton of benches shall be in same direction. The working face length wilt be kept 20-30m in
staggered manner. The width of clesing benches shall be kept 6m. height of benches shall be 6.0m with
face slope 60°. The pit position & section showing advancement of benches is shown in Plate No. 8

# The opening recoverable reserves, ROM of Building Stone, Khanda .gitu. boulder through road

construction, saleable gquantities of Building stone (Khanda, Gitti. Bouldery & balance recoverable

reserves 15 as below:

TABLE NQO.11
- Opening o ) . Balance
Bleel :,‘;IIU;EURE:[' recoverable Le(ngth Midth (m )I Hf ‘et I f “: . é:(-‘;tr:nﬂ‘;;&?) recoverable
reserves (M?) m | m) ; lacior [ reserve (WP)
_ 153 i 525 _’"_3.0__ C 28 55 15 525 -
M7 193ss 27 23 55 JI 1.5 5075 14280
" Total | LT 51 1 30 o180
A

19880 11 3.0

v} Development and Production in Vth Year:
# In this year production target 3600 M? or 15120 /annum.will be achicved.

# Mining shall be continue at 147 mRI bench & mined out partly.
¥ The maximum advancement of benches shall be from cast to west & vice a versa & orientation of

benches shall be in same direction.

R

‘The working face length will be kept 20-30m in staggered manner, The width of closing benches shall be
kept 6m, height of benches shall be 6.0m with face slope 60°. The pit position & scction showing
advancement of benches is shown in Plate Ne. 9

houlder through road

# The opening recoverable reserves, ROM of DBuilding Stone, Khanda ,gitti,

construclion, saleable quantilies of Building stone (Khanda,Gitti, Boulder) & balance reeoverable

reserves is as below:

- TABLE NO.1Z

[ L |l i o
! Bench/ Road I Opening Length !“W' ‘ Height | Swell ; Extracted . Balrancgl
| Jevel (mRI recoverable @) . idth (n), (m) factor | ROM (M?) recoverable
ireserves (MP) . reserve (V[P) |
‘ 14280 | 30 |23 | 55 . 15 5600 8680
T80 | 30 |23 5.5 ! 15 | 600 8680

\ = ”"-Hsc'm
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d) Attach supporting conposite plan & section showing pit lavouls, dumps, stacks of sub grade
mineral, if any ete.
The composite plan & section showing layout of benches are shown in Plate No. 10. Entire lease hald
having Granite cut crop with ne soil cover. The waste t be generated in pockets alang the joiot plain shall
be excavated and shall be use in making aggregales. The soil shall be used for the purpose of plantation
while some waste shall be spread over the approach roads for the maintenance during next five years. All
quantities of Building stone khanda .gitti, boulders to be exploited shall be used for making aggregates
e) Indicate rate of production when the mine fully developed & expeeted lifc of mine & the vear from
which effeeted. .
it will be fresh allotment & mine shall be [uily developed as per mining plan by the end of plan period.
The total mineable reserves are 45752 M? or 123530M.T with proposed rate of production of 5600 M? or
15120 /annum tons of Building Stone, Khanda ,gitti, boulder per annum. The expected life of mine with
above proposed target comes out more than 8( Eight) vears
f) Attach a note furnishing a conceptual miring plan ap to life of minc based on geological mining &
cnvironmental considerations,

4.2 CONCEPTUAL PLAN:
Time Frame of Completion of Exploration:

Exploration as on - Due to past mining onc pit of 40m X30m X 5m deep is developed . The location of
pits is shown in Plate No. 3.
Exploration during plan period: Proposed to be carricd cut:

In future the area shall be explored with two bore holes (o ascertain the grade & depth persistency of
Building stone khanda, gitti, boulders. The year wisc future exploration programmed is as below in table -

13
TABLE NO.13 -
Year i Bore \ Aagle & Depth ; N Location o 1
. hole | ‘ '
—Fﬁ'@' B-1 ‘ Vertical 25m At the intersection of local coordinates N IS&E 22 .
W B2 | Vemical2Sm | Atthe mersection of local coordinates N 89 & E 100 |

The position of proposed bore hole is shown in Plate No. 3.

a) Ullimate shape & size of pit:
The vltimate shape of pit by the end of conceptual period shall be same as the shape of area except 7.5m
barrier. Size by the end of plan period shall be 0.363ha. having length 110 m & average width of 33 m &
depth 12m.
23};’3"9 :eptual Development:

N
nn!, ';haH be done

opencast semi-mechanized means confined within uliimate pit limit demarcated.

cad | habnrdtron Et& will quire diversion from mining area for the safety of workings. Details of the area
b
Rl) \.EL ‘SIN(,--{
GI011:%
,4;\\)(3\ Tzepoi Ziaeh
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28000M° OR 75600 quantities of khanda, gitu. boulders shali be exploited by for the pertod of (ve years at
the rate ¢l 3600 M° OR 15120 MT/Year & mining pit shall reach up 10 a depth 06m in five vears plan.
Therefore five years development composite plan and &conceptual plan have been made separately . The

geometry of pit as on date & at the end of plan period & at the end of conceptual period is given below in

table no.14
_ TABLE NO. 14 B -
‘5 Period i Pit No  Pit dimension (averageinm.) Shape " Arca Broken
[N S R AL
‘Asondate 1 i 40m X30m X 5m llreﬂulm 0.12
At the end of plau period | ! 0mx33m x ]7m N Rcctfmgulnr e bhdpd 0.363 ‘
. Atthe end of cmlceptual 10mx 33 mx 24m Rectanou]al shape 0363

Period

b) Plan period: - Whole the lease area within 7.5m barrier shalt be devcloped in five pit by bench
formation during plan periods & dimension of pit will be 110m x 33 m x 12m The depth of the pit will
be confined to 147 mRL. The height & widih of benches shall be kept 6.0 m. slope of faces shall be kept
00 deg. with over all pit slope of 45 deg. 28600M* OR 75600 Building slone shall be generated during
plan peried at the rate of 5600 ¥° OR 13120 MT/Year . The minor mineral exists within the entire
lcase area shatl be used in making aggregale, therefore generation of waste shall be nil. Worked out area
will matured for rehabilitation & plantation shall be done simultancously. Composite/ Conceptual plan
have been prepared in Plate No.10

¢} Conceptnal plan: During conceptual period, Whole the lease area within 7.5m barrier shall be
developed o five pit by bench formation during plan periods & dimension of pit will be 10m x 33 m x
24m. The depth of the pit will be confined to 141 mR1L. The height & width of benches shall be kept
6.0 m. slope of faces shall be kept 60 deg. with over all it slope of 45 deg. 45752 M? or 123530M.T
Building stone shall be generated during conceptual period at the rate of 5600 MP OR 15120 MT/Year
. The minor mineral exists within the entire leasc area shall be used in inaking aggregate, thercfore
generation of waste shall be nil. Worked out arca will mawred for rehabilitation & plantation shall be
done simultaneously. Composite/ Conceptual plan have been prepared m Plate No.10 & 11

4.3 Anticipated life of mine
Total mineable reserves as on date are of the tune of 45752 M? or 123530M.T., with proposed ratc of
production of 5600 M* OR 15120 MT/Year of khanda, gitti, boulders per annum .The expected life of

mine with above proposed target comes oul approximalely &{ Eight) years..

e dumping at mine side.
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i (‘
l _ 4.5 Reclamation/Rehabilitation:
P I'he mined out area & reclamation / rehabilitation as on date. at the end of plan period & atthe  end of
0 conceptual period is given below in table no.1 5
B TABLE NO.15
! { 1 . Area Area for Quantities of soil to be spread over
] broken rehabilitation of  the benches for rehabilitation (cum)
| C : {ha.) . benches (ha.)
~As on date i 0.12 . Nit Nil
{ “Endofplanperiod | 0363 Nil ‘ Nil
- End of conceptual [ 0.363 - Nil - il
' periad 1 :
(" Benches 147-141 mR1  shall be mine out by the end of conceptual period . Whereas, bottom bench of

141mRL shall be left open to percolate water to recharge local water table.

4.6 Post Mining Land use:
I- Land use -The land use al present, at the end of plan period and at the end of conceptual period is
given below in table no.15

. o o . TABLENOQO.15 o ) )
: SL.No | Head | At present At the end of plan At the end of conceptual

: N | thay period (ha.) period of mine (ha.y
i oa) Total area excavated 012 | 0.363 0.363 :

) {broken) o o i

Eob) Area fully mined out Nil “ 0.363 0.363 !
' c) | Area fully rehabilitated Nil 0.2%outside the mine 0.2%(outside the mine
: ~ . by afforestation ~_alony the road) ) along the road)

Mining will be done up to 141inRL. Outer periphery of mining pil shali be fenced to avoid any danger. The
original tand use is waste land which can be restored by plantation of local species along the road which will
serve the communily for food, fodder and fuel Lo meet their daily demmand as well as the grecnery of the area
will surely enhance the aesthetic beauty of the area. Hence it will be a boon to the peopie for the region.
Ultimately a clean and healthy atmosphere will be developed after scientific and systematic safc exiraction of

mineral.

II- Dump area: As stated carlier that entire lease area consists of Building stone{ khanda gitti. boulders)

& [urther persists in depth. All the quantities to be exploited shall be sent to crusher plant outside the area

which will be used in making aggregate. Therefore, generation of waslte shall be nil & no proposal has been

envisaged for its separate dumping at mine side.

Mjs Decpak Singb
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TABLE NO. 146

‘ SI. No Head ~ Atpresent . Al theend of Plan | At the end of conceptual
L . ‘ thay ) period (ha.} | period of mine (ha.)
‘ a) Total arca under Nil Nil } Nil
\ o dump . _ o
b Area underactive | Nil Nil Nil
} ) dumy o L o ) - L
) Dumpareafully Nil Nil ; Nil
! rehabilitated ? o

By the end of conceptual period 147-141 mR] benches shall be mine out by the end of conceptual
period for reclamation. Whereas. bottom bench ol 141 mRL shall be lell open (o percolate water 1o
recharge local water table.. Afforestation of local species shall be undertaken over approach road in 3m x

3m grid pattern.

ITI- Others:  The table given beiow reflects the overall picture of the conceptual plan.
TABLE NO. 17

I SL Head -“-At-presem At the end of Plan i At _t-]_lic-e‘";{d’ofconceptual i
No ! ke eriodtha) | periodofmine (ha)
| a)  Arcaunder mineral stack  Nil Nil ' Nil

by Areaunderrcad 003 Nl 0es8

<) | Arca under green belt 5 Nil 0.29(outside the mine 0.29(outsidc the mine

( ie. plantation on area other ' along the road) i along the road)
than dump & backfilled arca

M s Deepak Singh
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Conceptual Plan & section is shown in Plate No.9
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(m) Opcen Cast Mines:
i} Deseribe briefly giving salient features of the mode of working (semi-mechanized, semi semi-

mechanized, manual):

it will be an opencast semi-mechanized mine, The loading & excavation ol minerai shall be carried out by
means of an excavator. Mining shall be carried out from Lep o downwards throughout the formation of
benches. The height & width of bencehes shatl be kept 6m with face slope 60°. Approach road having width
o6m & gradient 1:16 shall be provided to join the mining faces.

ii) Describe briefly the layout of mine working, layout mine faces & sites for disposal of
overburden/waste. _

Mining faces shall be opened from top to downward. It will be advance from east to west directions &
orienlation benches shall be in same direction. Approach road shall be produced to each mining faces for
transporiation of mineral. High laces of pre-existing deep pits shall be protected by leaving in-situ
embankment (1 m thick) during working towards sleep slope.

No waste shall be generated during plan period therefore, no proposed has been lor its separate staking.

iii) Extent of mechanization:
The requirement of mining equipment is calculated at its maximwn production capacity as below:
The maximwn level of annual production planned =3600 M?* or 15120 MT

Daily production required assuming 300 working days =13120/300= 5| MT/day

A) Requirement of wagon drill & drill holes:

1) Yield per hole with spacing & burden of =4 x2.5x6.0x2.7= 162 Tones
ii) Daily preduction required =51 MT

iii) No. of heles to be drilled in one Shift =51/162=0.31=1No.

iv) Length of each hole with 10% sub prade drilling = 6.6m.

v) Therefore metreage required to be drilled = 66x 31=20

vi) Expeeted performance of drills in one shift = {@5m/h =40m.

vii)  Therefore number of drills required for production =2.0/40=0.05 Say =l

viii}  Total number of Wagon drill drills o be required = Inos. {Oc¢castonally)

B) Requirement of Compressors:
One compressor with drill ol about 460 ¢fim will be sufficient ta meel the present requirement.

The requirenient of machineries for drilling will be as below:

[ Type | Nos. | Diaofhole(m) | Sizefeapacity .  Make .  Motive
: o : power , -
~ Compressor 1 TNA. T 450 ofm 1.G450 | Disel |
' N R | _ Compressor
[ ‘ ‘ J
14,5711 0mm) - - Adlas ‘ discl *
' i Capco 7_‘_77_____a_ﬁ_

¢ 1" S
(\ {\ c 56133-’“ Slﬁé}
— J

..
TV ame TN
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C} Excavator:

Loading capacity of excavator - 35tcumx 27
per shift - 1000 wonnes
Operating shift per day - 1060 x 1 = 1000 tounes
No. of operating days per annum - 300
Annual loading capacily of excavator - 300 x 1000 = 300009 tonnes

=3 Jac tonnes
Maximum Building sione stone to be
handle per annum - 15120tonnes
Therefore no of excavator required for handling the quantity of Building stone sténe
=0.151/3=003=1

Requirement of Excavator: is tabulated as below which shall be deployed occasionally.

’ T_y:[;c i No, Bucket ]fﬁ ‘Boom  Boom . Make/model Motive/Diesel
| capacily | Height 1_» Length B R :
F Excavator 1 12m> | 2220m | 6.782m L&TI300R |  70-80ltrs/
! i
!

Hundai-210 day

D) Requirement of tippers (10 tonners)
Requirement of tippers for the transport of overburden is work oul as follows:
1} To & fro journey time: fiom mine area to mine road

To & fro journcy on 80¢ m. minc road @ 10 Km/hir = 5 min
i)  Scoopmg and wailing = 2 min.
iii) Loading =2 in.
iv) To & [ro journey = 5Smin.
v)  Turning and unloading =2 min.
vi) Therefore total cycle time : = Iomin.
Requircment of Tippers:
Crusher stone 1o be transported per day =51 MT
Cycle Lime of Tippers =16 min.
Therefore round wrips per hour =60/16 = 4
Average load carried per round per trip =10 MT
Therefore averagc carrying capacity per Tippers =4.0x 10 =40 MT
per hour.
Therelore average carrying capacity per Tippers
one shift =40 x §=320 MT
Therefore total no. of Tippers required = 351/320=0.15=1
Standby dumpers = |
Therefore total requirement of Tippers = 2

Sizelcapacity Make Motive power
~ 10 tonnes 407 Tata chscl

- "\ X,

{\'@W”F SIMGH
F‘\Ju(‘\f) ,_“J'f” ?L l
V\W M/s Deepak Singtr
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Blasting:
As mentioned  carlier the mine will be worked mechanically and blasting will be done by wagon

drill holes {4.57 dia}. Initially 3 m height sub benches shall be developed whicit shall be converted n
6m high beneh. Wagon drill holes will be drilled as below:

Hole depth : 6 m.

Spacing : 4m.

Burden : 25m

Thus, one holc will give a quantity of about C 6x4x25x2.7= 162:\‘}‘1;"
Excavalion required per day (Considering - 1
Maximum excavation at the end of Ist to Vth year =51 M.T.

Thus nes. of hole to be drilled and required to be blasted: 51/162=01No.

These deep hales will be blasted in one round.

The blasting will be undertaken by suitable cxplosives having comparable density, usually — 6-
8cartidge of 220mm will be sufficient in one hole of 6m depth.

The number of holes will be distributed in two working benches. As far as possible single row
blasting may be preferred & each hole shall be charged with 600-800gm explosives depending upon
the free face available. The direction of face advance & row of drill holes will so proposed that the
dircetion of fly rock material will be expected to fall over the bench.

On the basis past experience in the surrounding area & lithology of rock, the powder factor is
expecied to be 10 tonnes per kg of explosive. 300 gms. of explosive per hole will be required to
reach 10 tonnes per Kg. of powder factor.

Initially it is proposed to install a magazine of capacity about 100 kg. of high explosive along with
accessories s expected to serve the purpose.

The Applicam will installed 100 Kg. magazine & 500 detonators with the due permissiou\%f Chiel
Controller ol explosive. INDRASINGH
RAP/UPD RS20 14

U"Yﬁ\ ak Singh
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5.1 Precaution during blasting:

!\_]

[W5]

Follewing precauiions will be undertaken and follow strictly.

Stemmung sheould be sirong and of adequate icngth and not less than 1/3rd length of the hole.
This will check blow outs.

Blasting should be avoided in early morning and late evening hours to avoid temperature
inversion conditions.

Blasting may be avoided at the time when strong surface winds are blowing towards
inhabited area.

The burden at any point in the charge length should not be less than optimal.

‘The wind direction at the time of blasting should not be towards the structure to be
protected, cspecially if wind speed is ngh.

Blasting may be dore at a time when there is heavy background noise. In some mines
abroad, they are creating it artificially so as many blasting nuisances become less apparent.

Blasting should be done in once round. Blasting of larger rounds, mfrequently can’t be
belter supervised, causing nuisances. Further the villagers are exposed less frequently, will
itsclf lead to a reduction in the number of complaints.

Pre shooting of the boulders, insiead of plaster shooting, should be continued.
Before electric firing, the circuit will be tested by an approved tester.

Flags erection and siren signaling systems will also provided during time of blasting. For
[urther safety, the blasting time will also fixed during the end of the shift so that all the
workers will removed outside the danger zone.

To prevent risk of injury (o anybody by flving picces of stones aficr blast, muffle blasting
will be adopted. In this practice the mouth of the shot hole and some distance around it will
be covered by steel sheets, weighted by sand bags, old sleepers etc. This will prevent the
broken rock from flying out.
All the precautions suggested in MMR 1961 specially as specified from Regulat'og 162 to
Regulati i \Fl g
egulation 168 must be adhered DB E SN G
{\0{771 wﬁgcswmmw

— N\ M[I s Decpaic SIEh
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MINE DRAINAGE:
Likely depth of water table based on observations from nearby wells and water bodies:

One dug well is situated at north-west of leasc arca along road side. The wop ground level
of the surface is 147mRL & water Lable encountered in the well is about 47 m. dcep and the
expected depth of waler table in the region is abeut 10¢mRL.

Working cxpected to be 47 m above the water table during plan period. During plan period,
the mine werking will be conlined up to 14TmRL. Water table will not be intersected by the
mining operations.

Quantily and quality of water likely to be encountered, the pumping arrangement and
places where the mine water is finally proposed to be discharged.

The mining opcrations wiil be limited in the upper levels & the lowest bench will be
formed at 141mRL at Plan/conceptual period, hence water table will be not be encountered

by mining activities during plan as well as m conceptual period.

92
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740 STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

z) Indicate briefly the nature and quantity of top soil, overburden/waste and mincral
rejects likely to be generated during the next five years:
As stated carlier, there is no overburden on the Building stone( khanda .giti, boulders) deposit
as all the ROM shall be used in making aggrcgate. Mining has been proposed for the
exploitation of Building stone(khanda .gitti, boulders,) therefore, waste, sub grade mineral
rejects shall not be generated during the course of mming.

b) Land choscn for disposal of waste with proposed justification.
No waste shall be generated during mining activities; all the ROM shall be uscd in making
aggregate, therefore no proposal is given for separate stacking of waste material at mme side.

c) Attach a note indicating the manner of disposal, and configuration, sequence of
build up of dumps along with the proposals for the stacking of sub-grade ore, to be
indicated item wise.
The lease area is barren hilly, undulated terrain having no soil cover. only red colored
mouram eccurs on top of the deposit & along joint plains with no vegetation. The meuram 1o
be generated in pockets shail be excavated by deployvment of an excavator. filled in to tippers
and shall be used for clearing of plantation site while waste shall be spread over the approach
roads for the maintenance. Thercfore disposal and configuration of build of dumps shall not
arise during mining period.

3.0 USE OF MINERAL:
The Building stone( khanda ,gitti, boulders) will be used for making the aggregates and road
metal massionarry stone. The Building slone of lease area is hard, medium (o coarse grained
grayish in colour showing porphyritic texture.

9.0 OTHER:

9a) Site Services

The following site services will be provided:

i) Office 1
ii} Drinking water shed 2
iii} Rest shelter 2
iv) First Aid Centrc 1
v) Store 1 y
vi) Blasters Slelters 1

Pronristar
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Ib) Employment Potential

The mine manager cum mining engineer should a graduate mining engineer holding at least
[irst class manager’s certilicate. The mate-cum-blaster should hold mining mate certificate of
competency.

Thus calegory-wise employments will be as below

i [.Mincs manager/mining cngineer . 1
’ 2 Machenical Engineer( Part Time) o
- 3.Mines mate / Blaster : i
o Skilled: |
R Excavator Diver 1
T Dumper Drivers 1
Drillers |
(" Supervisor i
) Office Assistant/Dispatch Supervisor 1
{ Semiskilled:
Time Keeper o1
Compressor operator : 1
Drill operator : i
Un-skilled:
; Piece rated workers : 15
‘ i Total: B 7 26 -

10,0 MINERAL PROCESSING:

a) If processing / beneficiation of the orc or minerals mined is planned to be conducted on

site or adjacent to the extraction arca, bricfly describe the nature of the processing /
beneficiation. This should indicate size and grade of feed material and concentrate
:E:j Loy {(finished marketable product),

o The entire lease area consists of graniic cxposures with intercalated weathered soil which
shall be used in making aggregates therefore, no beneficiation of mineral processing will be

required for granite.

b) Expluain the disposal method for tailing or waste from the processing plant {quantity and
quality of tailings proposed to be discharged, size and capacity of tailing pond, toxic

_cffeet of such tailing, if any, with process adopled to neutralize any such eifect before

above that no beneficiation is required, therefore no tailing or waste disposal from
(R

plant will be undertaken. b

I v S G
f Q qu\(%'- RS GGT 201
3 AU M[s Deepak Singh

Penmrictn




b
L

H
)
I?

(™

) a
(-
( .
( d}
-

- c)
o

~ 1)
4

26

A Mow sheet or schematic diagram of the processing procedure should be attached.

No beneficiation studies will be carried out therefore. no flow sheet of processing process is

atiached.

Specify quantity and tvpe of chemicals to be used in the processing plant.

No chemicals will be required.

Specify quantity and type of chemicals to be stored on site / plant. -

MNo chemical will be stored on the site / plant.

Indicate quantity (cum. per day) of water required for mining and processing and
sources of supply or water. Disposal of water and cxtent of recycling.

No water is required for mining and processing, only water sprinkling on road Lo suppress the
dust in peak hours and for plantation site is required. About 2.05 KLD waler shall be
transported in 1o the tankers to the mine head from nearby villages. The required quantity of
water is suinmarized as follow

¢ Water sprinkling on road to suppress the dust in peak hours = 1.50KLD,

* Drinking purpose (10l(s./head) =0.26KLD
»  Plantation purposc 58 sapling/ Year @ 4its/ ) =029_KLD

Tolal =205"KLD
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11. ENVIRONMENTAL MANAGEMENT PLAN:

(2) Attach a note on the status of base line information with regard 1o the following:
(i) Land Use:

The existing land use of the area is almost hundred percent waste land.

The existing land use is given in tabular form:

- TABLENO.18
Sr. | |
No. . Land use ! Agriculture \ Forest Barren Grazing
land ~ Land land (Ilact.) Land
| . (Hact.) (Hact.) ' - (Hact) |
— % - - e e !
| Mining pits | 0.12 ; )
Quarry —_—— U
_ Approach Road - o _ OL - !
3 Dumps . - - oMb
4 i Office, Rest i - ; - ) o
i Sheltei ete. | 7 iﬂ i :
! 5 ] Balance _ - - - : E
! . ‘ 0.41 -
| undisturbed land - _ _ -
Total - .- 1 0560 -

Within 3 km. area, about 40% of land is used for agricultural purposes. The agriculture fields are
about 50 to 100 mts. away from the workings. Plate No.10

(ii) Water Regime:
No seasonal perennial drainage exists within the lcasc area, however Ken Nadi flows 3.0 Km.
away in west direction and there are several canals within the 5Km periphery. The physiography

of leasc area is shown in key Plan (Plate No. 2).

District Banda is mainly occupicd by Bundelkhand granite in. The granite is dark grey in
colour, medium to coarse grained, porphyritic in texture, 1t is very hard & compact with well
developed joints. The joints are open at the surface and persist to about 20 im below land
surface. However, beyond 45m these are very tight, thus restricting the storage and movement
of ground water. The depth of weathering is as high as 15m in arcas where the granite is coarse
grained & well jointed. The granite country in the district is traversed by quartz recf and basic
dykes. The basic dykes generally occupy topographic depression where as quartz reefs stand
out as wall like structure. From the groundwater point of view it is important & act as surface
waler barriers leading to prominent surface water tanks and also act as ground water barriers.
Ground water in granites occurs in joints, fractures planes and in weathered zone mostly under
watcr table conditions and its occurrence is contrelled by extent, size and interconnection of’

joints and degree of weathering which varies from place to place and under favorable

"’-"_‘i.“-;;;(;hdi'tiﬁh tube wells having discharge of 0.5 to 7.8 Ips.
\Water table\ios\es its significance in Bundelkhand 1cgion due to great depth. The depth of water

\table is; abdut 20\\111. below the general ground level. The shear zone and joints which allow the

> +
LS o . i ) i ) '
i tac - flow of wager in }116 sub surface is dominant, though when tapped in wells, hand pumps & tube
‘:r e - ] . )
| i« Q.;’.v"wells provide :Ef§i ient water round the year. . ..
\ “"’“‘;\ K M THE PRI
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(iii} Flora and Fauna:

Shrubs of Karaunda & Ber are found in with in the area. Vegetation and wild life are quite
scanty. Trces of Keckar, Ncem, Mahua, Jamun, & Pipal etc. arc found only in and around the
villages or in agriculture Nelds. Cows, horses, donkeys, goats. sheep and Luflalo are kept Tor house
hold requirements. Wild life comprises of rabbits, Squiirels, foxes, snakes, and lizard. Fishes.
turtle, and crabs form aquatic life which occur wit in a radius of 5 kin. Low shiubs and bushes
grow on barren rocky areas of the lease area. No wild life is found within the leasc arca.

{iv) Quality of ambient air noise level and water:

The proposed site is located in the remote area having a clean atmosphere. Therefore the quality of
ambient air is good . SPM, SO5, NOX. will be either below permissible limits or close to threshold
limits. Similarly ambient noise level is as low as of any standard place. The waier quality will not
be affected as mining is restricted to above ground level. Drinking water 'rs being taken from the
bore well & supplied in water tankers, which is situated near the crusher drea. Numbers of hand
pumps are dug in the villages. L -

{v) Climatic Conditions:

a) Temperature:
A hot sumimer and general dryness prevails during the year except, the South west monsoon
season. The year may be divided into four seasons. The cold season Dccember to February is
followed by hot season from March to middle of June. The period from middle of June w0
September is the south west monsoon season. October and November are Lhe post monsoon or
transitien period. The nearest IMD observatory is in Nowgaon.

The normal maximum temperature received during the month of May is 423'C 10 48.1°C &
minimum during the month of January is 7.1 C 0 4.3 'C the normal annual means maximum &
minimum temperature of Banda district is 32.7 Cand 18.1'C respectively.

b} Rainfall:

The normal annual rainfall of Banda district is 1068.3 mm. the district reccives maximum
rainfall during south west monsoon pericd i.e. June to September. About 90.2% of the annual
rainfall received during monsoon season. Only 9.8% of the annual rainfall takes place between
October to May period.
¢) Hemidity:

During the south west monsoon scason the relative humidity generally exceeds 88%
(August) & the rest of the year is drier. The driest part of the year is thc summer season, when
relative humidity is less than 30%. May is the driest month of the year.

d)Wind velocity :

The Wind vclocity is higher during the pre-monsoon period as compared to post
monsoon observed during the month of June and minimum 1-8 km/hr. during the month of
November. The average annual wind velocity in the district is 4.1 km /hr.

vi) Human Settlement:

ents are distributed in fringes of buffer zone . The inhabitants belong to all the four
inhabitants are bundels, who speak in bundeli and are farmers. The main
buffer zone is farming and mining. The agriculture alone does not appear to be
e population. Poor literacy conditions prevail in the surrounding of lease area

J marn s¢
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younger generation is adopting dresses like pant. shirts etc. The villagers collect the “MAHUA™
and sell it to the market while part of the quantity is used for making country liquor

vii)  Occupation:

Agriculural remains the main occupation in this area. Study reveals that within Skm. radius of
lease main crops are Wheat, Gram , Arhar. Alsi,Paddy, Jawar. Maize , Tuar, Urad. Til. & Mustered
and about 70% to 85% population is engaged in agriculture. Percentage of females engaged i
agriculture is higher than males.

Disparity in agricultural land holding is less. But yield of agricultural produce is very poor o
sustain the available hands. Consequently problem of unemployment and frustration amongst vouth
can be noticed in the area. The yicld of crops is as below:

Wheat : 400 Kg per Hact.
Gram : 300 Kg per Hact.
Arhar : 400 Kg per Hact.
Alsi : 150 Kg per Hact,
(viii) Public building, places of worship and monuments:

None of the above important features are within the lease hold or in close proximity of lease hold.
(ix} Does arca (partly or fully) falls under notified area under water (Prevention &
control of Pollution) Act 1974;

The lease hold has nol been notified under water (Prevention & conurol of pollution} Act
1574.
(b)Attach an Environmental impact Assessment statement describing the impact of mining
and beneficiation on the following over the next five years.
(i) Land use:

The area likely to be degraded due to quarrying, pitting & roads:

The impact on the land form or physiography will be limited to the modification of the slope. The
landscape and land use will undergo a radical change due to open cast mining. The impact during
plan period is limited as benches will be formed on the already degraded land . Besides these
benches, roads will also madify the physiography.
The impact on land use will also be limited. The various modifications due to mining allied &
activities during plan period is given below:

_ ___TABLE NO.13 )

! Activity i Area Occupied (Hact.) At the cand of coneeptu:

; : During plan period period (Hact.)

i Mining and Existing pits 0363 0363 ___,.__i

_ _Wasedomps N N ]

‘. Road __  p N T 0058

L Infrastructure facilities Nl ‘ Nl

i Afforestation 0.29(Along appreach road ) | 0.2%(Along approach road }

 Balance undisturbed land 0,197 b 0.197
,[_’:ﬁtl S 0.560 _ T s ;

LI | TN,

-
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(i) Air Quality:

It has already been explained that niiming will be in a small scale with limited drilling and
blasting. One of the most crucial elements for air poflution is vehicular transport. Due 1w movement
ol tuppers/tractor trollcys in one shift only, air quality will undergo certain significant change.

However the only causc of concern in future will be SPM content. The daily average SPM is
less than 300 imicre-gram per meter cube. Considering the mechanized aperation for plan period. if
safely believed that SPM content will seldom exceed 400 micro-gram per meter cube. However, if
required, water sprinkhing on dry months may be undertaken on the haul road where the maximum
traffic will be abserved.

(iii) Water Quality

It has already been mentioned that water table does not have any relevance i1 Bundetkhand
tetrain. The water table in this arca is found in the shear zone and is about 20 m. below the ground
level. The working during plan period is confined in the already broken area hence no impact on
water quality will be observed.

{vi) Noise Level:

It has been explained earlicr that proposcd miining is open cast mechanized mine. Drilling,
blasting, excavators and other equipments even vehicular transport will be deploved for iimited
time. Therefore noise level too witl not show any significant increase.

(v) Vibration level :

It has been mentioned that limited amount of wagon drill & blasting will be performed in one time
siot with optunum hole charge under the guidance of skilled blasters therefore, no increase in
vibration level is envisaged.

(v} Water Regime:

The mining is in a small area. There is no perennial drainage within the arca therefore no
significant impact on surface water will be made. Howcever due to excavation some ¢hanges in basc
flow may occur but then it has been proposed thal mining will be donc in already excavated area,
also that it will not touch the water regime.

(vii}  Socio-Economics:

Though employment potential is not very high but whatever cmployment will be gencrated will be
available to surrcunding. It has been mentioned Lhat there is a serious problem of migration of Lhis
region for the need of livelihood, any attempt of generating employment will be mmportant
contribution (o this arca and should be welcomed. The activity will also provide indirect
employment by way of shopkecpers, dhabas and truck drivers etc.

(viii) Historical Menuments etc.:
No historical menuments exist in surrounding & within the lease hold.

(c) Attach an Environmental Managemcent Plant supported by appropriate plans and sections
dealing the time bound action proposed to be taken with sequence and timing in the following
areas (or diagram should be added).

. . Tcmporary storage and utilization top seil :

fMlmng during p]a“n persod shall be under taken in rocky terrain having no soil cover. Excavated

;@ﬂ frompmts sh directly wansported and spread over the plantation site henee, no ptopmdl

)
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Year wise proposal for reclamation of iand atfected by abandoned quarries and allicd mining

activities during next five years period:

During plan period, all the benches shall reach the ultimate pit limit, The total exploited granite
(khanda , gitti, boulder) shall be trausported to crusher plant for making aggregates: therefore no
waste shall be generated. During plan period about 0.290 ha. area will be used lor plantation
purposes along the road.

Programme of afforestation year wise for the initial first five year indicating number of plants
with name of species, alforested under differcnt areas in Ha.

Programme of Afforestation:
Outside the minc along the road Area: 210 no. of sapling in 0.290 ha.

~ S . TABLE NOQ.20 3 )

Year Area under plantation No. of sapling Total No. of sapling
_ ; o fha) . , el
I 0.058 58 58 :
| 0.058 *! 58 o 58 |
I m  Toess 58 58 :
I\ 0.058 o 58 ‘ 58

v 0.058 T s 58

The lease area is marked by large exposure of barren land. The leasc arca Is rocky lerrain so it
is not feasible to undertake the plantation with in leasc hold arca, plantation will be done
outside the lease area along road.

The species recemmended for plantation are Ficus religosa (pipal), Boswellia serrala
(Salat), Shorea robusta (sal) and tactone grandis (teak) may also be recommended. Mangifera
indica (Aam), Emblica officinalis (Anwala), Aegle marmerlos (Ibei), Plantation should be
done in large sized 90 cm x 90 cm. pits dug in advance and filled with manure about 50 days
before planting. The plantation raised earlier should be carcfully maintained. Mortalities

should be replaced by fresh saplings.

3. Post Plantation Care:

Following precaution to be undertaken for survival of plants:

1) The samplings witl be undertaken for survival of plants.

i) Plants wilf be taken care by applying fertilizers and proper wedding etc.
11i) Healthy tree specics will be recommends for plantation.

iv) Fatal saplings will be replaced with new healthy saplings.

Every saplings wili be covered by tree guard to avoid damage through cattle grazing.

Gardner or mazdoor should be employed for care.
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P 4. Stabilization and vegetation of dumps along with inter burden dumps management year

wise for initial five years:

! The entire lease area has granite cut crops having no waste. therefore generation of waste

- during next five years shall be nil & no proposal has been emvisaged [or ils sepavate stacking.
5. Measures to Control erosion/sedimentation of water courses:

f No drainage of water course will be disturbed due to mining. The lease arca consists of

granite outcrops & rain water will accumulate in the mining pits which shall be pumped out.
w As granile is hard rock therefore erosion/ sedimentation along waler courses will not arise.

0. Treatment and disposal of water from mine:

It has already been mentioned that water rable in Bundelkhand platean due 1o its great depth
_ shall nat encounter during mining therefore. treatment and disposal will not be concern in the
s mine. .

7. Measures for mining adverse effects on water regime: S

It has already been stated that mining will not interfere with the surface and undérground
water, however, evenlualilies shali be taken care ol ' S

. 8. Protective measures for ground vibration/air blast caused by blasting:
: As the proposed method of mining is semi-mechanized open cast with limited amount of

drilling and blasting shall be done under the supervision of competent experis. So the impact
on Lhis aspect would negligible.

2 Measure for protecting historical Monuments and for rehabilitation of human
settlement likely to be disturbed due to mining activity:

No such feature exists within 5 km of the lease area.
10. Sociceconomic beneficiate out of mining:

The scale of operation is limited with 90% local employment. Hence, some benefit to the

local community will occur on this aspect. Besides the dircet employment, indirect

employment will include tcactor owners, truck drivers, shop keepers. dhaba walas etc&?%[
SINGH
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PROGRESSIVE MINE CLOSURE PLAN
[’7- §
1. INTRODUCTION:
o a). Name ol Lessee ; -
. SHILDEEPAK SINGH §/0 SH.RAM PAL SINGH,
i R/e¢ Akbarpur Banda Read, Bharatkoop, Teh.- Karwi, Distt.- Chitrakoot, U.P.
Mine Owner
SH.DEEPAK SINGH 8/0 SH.RAM PAL SINGH,
R/o Akbarpur Banda Road, Bharatkoop, Teh.- Karwi, Distt.- Chitrakoot, U.P.
b). Status of Applicant: Private individual
¢). Location: Lease area is connected by Banda - Naraini State Highway by metalied road.
Paigamberpur is 18 Km then south —west turn after crossing canal for 2.0Km & 250m un-
metalled road leads to the area . The lease area is about 21 Km. Irom Banda. Naraini is
about 10 kms away from the area by metalled road. Nearest railway station Khurand is 20
; Km. (Plate No.1 &2).
} d). Extent of Lease area: (.56 hact.
‘ e).Type of lease area:  The mining lease arca is a waste land.
\
{ 1).Present land use pattern : The existing land use within the lease arca is waste land The lcase
} arca does not fall under forest land. The existing land use within the lease area is given below
| - TABLENO.1 - B
Sr. ; Land use * Agriculture Forest | Barren . Grazing
No. ' a land ! Land land | Land {(Hact.) :
| : e (Hact) b (Haet)  (Haet) o
| 1 . Mining pits Quairy ! - - |0z - '
; 2 |  Approach Road - ' - L 003 | -
v B B 3 Dumps i - : - - Nl ! ) - _
4 Office, Rest Shelter - - ‘ . ‘ ;
Nil : -
e ! I
5 _ Balance undisturbed | - [ i
0.41 -
L land : o '
Tohl - % - 0.56 | -
£) Method of mining and mineral processing:

a) Existing Method of mining:
Due to past mining one pit of 40m X30m X 5m decp is developed Building stone ( Khanda, gilli.

‘\;\
[
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driliing and blasting. Tixcept dressing, sorting and sizing. no other means of beneliciation carried

Co out al mine. The broken Building stone{ Khnda. gitti, boulders).) is being loaded manually in 10
trucks & traciors trolley& transported to nearby crushing unit where gitti of different sizes are
made as per demand.

1.1 Reasons for Closure:

It will be afresh mining lease having conliguous common lease boundary with other [ease
areas those shall be mined out simultaneously. The progressive mine closer plan is made to
meet the statutory requirement under Rule 34 (6) & (7) of amended rules of U.P. Minor
. Mineral {Concession) Rules 1963 .
1.2 Statutory Obligations:

At present the progressive mine closurc plan is being submitted under Rule 34 (6) & (7) of

amended rules of U.P.Minor Mineral (Concession) Rules. The lease area is (.56 Hacl.s

therefore, as per EIA notification dated 14.09.2006 lessee has to obtain the Environmental

clearance from SEIAA

As per Rule 34 (6) & (7) of amended rules of Li.P. Minor Mineral (Concession) Rules for

every fresh grant/ renewal of mining leasc a progressive mine closure plan is required Lo be
submitted in compliance of the aforesaid rule .
1.3 CLOSURE PLAN PREPARATION:

a). Name and address of the Applicant:

SH.DEEPAK SINGH S/0 SH.RAM PAL SINGH,
R/o Akbarpur Banda Road, Bharatkoop, Teh.- Karwi, Distt.- Chitrakoot, U.P.

b). Name, address & Registration No of R.Q.P.:
Mr.Indra Singh, RQPAUPDGM/011/2019 {Annexure No. 3).
9-13/205 VrindavanYojana,Rai Barely Road
= Lucknow-226025
Mobile No. 9415022193

Email: singhindrad¢ ¢ mail.com

o

¢). Name of the execuling agency:
The lessce himself shall execute the provisions of mine closure plan, Presently no decision has been taken in

this regard to clesure of mine. Therefore, copy of resolution of the executing agency has not been given.

M)s DeePak Smﬁﬂ

g [/ﬁﬂ Pronristes
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2.0, Mine Description:
2.1.  Topography &Geolagy:
The 5.0 Km. buffer zone of the arca lics in Swvey of India’s Topo sheet No. 63 C/07. The conspicuous
feature of topography of the area is ellipticaily isolated hills with gentler 1o sudden sieep slope. The area
is dominated by boulders and in siw outcrops of Bundelkhand granite. The gencral slope of lease area 1s
from South-wesl (o North- east directions. No seascnal perennial drainage exists within the lease arca,
however, Ken Nadi flows 4.5 Km. away in west dircction, There are several canals drawn from Ken river
within the SKm periphery. The physiography of lease area is shown in key Plan (Plate No. 2).
Due to past mining one pit of 40m X30m X 5m deep is developed. The highest points in the leasehold 1s
168mR1. in south- west near pillar “B" while lowest 147 mRL in North-east al pillar. “A™ The
topography of lease area is shown in Plate No. 3. . The general slope of leasc area is from South-west to
North- east directions
2.2 Reserve categorization:-
The summary of category wise geological reserves with in the area is given below:
TABLE NO.2
Summary of Reserves:
" Classification Code Quq]ltTi:(—mT_ﬁ- " Grade L
Recoverable !
__ A)Mineral Reserves B
1) Proved Mineral Reserves 111 =~ 170352 Buﬂdm - stene G, Boulder
2) Probable Mineral Reserves S22 10908 Bu:!dmﬁ stone Gitil. Boulglgq
_B)Remaining Resowrces e
l)l ca'51b|11ty Mineral Resources 211 Building stone Gitti, '
o o ] ) 140616 | Boulder
2)Pre-Feasibility Mineral Resources ; 222 33552 Building stone Giiti,
! ' Boulder
3) Inferred mineral Resource 333 Nil
o  Total Reserve+ Resource . | 355428 [

2.3. Miring Method:
b) Proposed method of mining:

% It shall be semi-mechanized opencast mine. Excavator L&T (1.2 M?) shall be deployed tor the
excavation & loading of houlders of Building stone as well as removal of overburden into Tata tippers

whlch shall be transported te clearing the planiation site and in repairing the scrvice roads as well as in

makmg aﬁgr\\dtcs Hence there shall be no dumps. éh? R
‘ 1]
- \ J ] Dccpak 51ng
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#»  Excavator L&T shall also be used for breaking bix boulder with detachable hammer device (o avoid
secondary blasting.

»  The soil 1o be generaled in pockets shall be excavated, [iled in o tippers and shull be dumped to
plantation site. The soil shali be used for the purpose of plamation while waste shall be spread over the

approach roads for the maintenance.

> Deep hole Drilling shall be carried out with 110mm. dia Atlas capco & biasting shall be carried out with
slurry explosives according to condition imply and shall be executed by ¢ompetent qualified person
emptoyed by applicant. .
The height of running bench shall not be >3 m whereas width of the bench shall be >l:'0’_m .

» The bench height & width for closing benches shall be kept 6m with face slopes 70° maintgining

overall slope of 45°.
> Applicant shall obtained the permissicn for deployment of Earth Moving Machinery form The
Director, Mines Safety, Varanasi Region, Varanasi, U.P under regulation 106(2) (b) of Mines
Actl 1961,
The proposed targeted production S600M° or 15120 M.T./annum is given for Ten ycars The lotal

Y

excavated mineral will be supplied to the crusher plant as per the market demand which may [n¢reasc or
decrease during the year. Hence it is expected that about 28000 M?* or 73600 ML.T. of production shall
be achieved in five years. Indicated quantum of development & tonnage & grade of production for
ensuing vear/ plan period is expected as in table no.6 (Plate No. 5-9}
2.4, Mineral Beneficiation:
Mineral Building stone does not required beneticiation in making gitti,& boulders The Building stone
gitti,& boulders will be transported 10 crushing unit and further it will be dispatched to demand site
while morram shall be supplied directly to demand site.
3.0 Review of implementation of mining plan / scheme of mining including five years
progressive closure plan up to the final closure of mine:

[t will be afresh grant of mining leasc hence. review of implementation of mining plan / scheme of
Q

mining including progressive closure plan up to the final closure of mine does not arises : \ Y
&1 .
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4.0 Closure Plan:
4.1. Mined ont Jand:
The mining has been proposed in alrcady degraded land. Mining faces will advance from south —

wesl 10 North-east & vice a versa . The height and width of benches will be kept 6.0m, slope of
mining faces will be kept 70 deg. and the overall slope of the pit will be kept 45 deg. No waste
shall be generated, as all the ROM will be uscd as aggregate. Since the ore body has vast strike
length, the deposit cannot be exhausted in by the end of plan period. Therefore, mature benches
of the mine shall be closed progressively. Ilence the reclamation will be done only on mahire

benches by planting local specics after the whole deposil shall be exhausted.

The proposals of mined out land & rehabilitated during first [ive vears is given below: " .
TABLE NO.3
a) Mined out land
SI.No. Activitics T Arca(Hact) |
1. | Arcaalready broken up ez
2. | Area already backfilled / rectaimed o i Nil
(b)
. SLNo. | ~ Activities 7 Arca(Hact)
Lo ] j '
I. i Additional Area proposed toa be broken up during next 0.243 ‘
Five year )
2. Additiona) area proposed to be backfilled : Nil -
3. Additional Area proposed to be rcclaimed/ | 0.58(Along i
rehabilitated in mined out benches & in barrier zone approach road ) ‘
(c)
I -‘__Sl._l_'f_fg_.______________'jm - ____Activitic:; - | -Al'ea(ﬁact:f 75
[ 1. Area already occupicd bx dump ) i Nit !
| 2. Additional area to be covered by dumps: Nil
. i)Top soil Stack ‘ Nil 1
o 1) Waste dump I,
3. . Dwnp area te be covered by jrolective measures ; CNiT |
(d)
[ SLNo. | T Activities . _Area(flact) |
L Area already covered under plantation 0 Nil
2. Area proposed to be covered under plantation during | 0.58(Along
next Five years | approach road )
Within the leasc hold along7.5m barrier !

’;———-—..‘_
2 ..6 \«@}er Q‘;a

Management:
/’No/@t’face Or% nd water body exists within the arce. The mining is being caried out in upper
FEvElAT et of ground water pumpmg will not be there. Only rain warer will have to be

= chanfelized II’)SHC]‘] way il does not carry suspension to natural streams. L M

A
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The mining wark will usually be confined within gullet driven from soutls to north and east to

west & advanceinent towards all direcrions

However, proposal have been furnished [or the protection of siltation, sedimentation cte. during
heavy showers. 30. long retaining walls of 10m each, having width 1.0m. and height I.0m. will
be made along the slope of the area outside the lease aleng slope. The relaining walls will avoid
the wash off the material during intermittent rains. Further no signilicant impact on water quality
1s anticipated as material exposed will be Building stone which is mercly rcacts with water.

i) Hydro geological Study: In general. the ground watcr occurs at depth of 20m below
the ground level. Waler table aquifer in the area is unconfined & is conuolled by the
joints, fractures and shear zone. Hydro geological study of the arca has not been carried
out.

ii} The water balance Chart: The mining operations do not require water, excepl watering
the planted areas as well as for sprinkling to suppress the dust during vehicular
movement and for the workforce employed at the mine site.

FFor these purpose approximately 1.992KL water/ day will be consumed in the arca.
Air Quality Management:
Though, no air sample for ascertaining the air quality has been drawn. But on the basis of secondary
data it can be well understood that zir quality of the region can be considered normal

It has already been explained that mining shall be carried out mechanically with limiled account of
drilling and blasting. One of the most crucial elements for air pollution is vehicular transport. Due to
limited movement of tippers, air quality will not undergo any significant change.

No chemical or toxic effluents are made/ discharged in the area during mining operations. Therelore,
question of air pollution does not arise.

4.4 Waste Management:

4.5

4.6

4.7.

(‘%‘3

The Building stone inter-mixed weathered soil partings within the host rock are the main components
of waste ncvertheless, all the quantity of ROM produce shall be used as aggregate. So there will be no
waste management.

No toxic and hazardous elements are present in the inter-burden material.

Top Soil Management:

The proposed mining area is rocky terrain having no soil cover thercfore, generation of top soil shall
be nil. During minjng weather soil shall be generated & all the quantitics shall be used for the purpose
of clearing afforestation site and maintenance of roads.

Tailing Dam Management:

Neither any chemical or toxic effluents will be discharged from the mine nor will any toxic substances

be utilized in the mining or allied activities. Therefore there is no question of tailing dam management.

Infrastructure:

\’ICIIILIGS like road, aerial ropeway, coenveyor belts, power Iine, building & structure,
@CJ tleatment plan\, ranspon & water supply sources are present within the iease area. Therefore no
f(ll&tl@ﬂ}‘ thir #ys | stability & maintenance will be required. Also fufrastructural facilities like

tric fri;,nsmlssﬁn telephone line, water pipe line, sewer line, gas pipc line, electrical cabics culvert,
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bridges are not exisling within the lcase area. So question does not arise for (heir restoration. A fool
track passed within the lease area & lessee shall maintain the foor rack during PMCP periad.”

4.8. Disposal of Mining Machinery:
One excavators with one  tippers shall be deployed for excavation, loading of mineral &removal of
overburden The deployment will be hourly basis in a weck. Tippers will be deploved for the
transporraiion of OB & mineial. This shall be a fresh grant & there is no question of dispesal of mining
machincries.

4.9, Safety and Security: _
The haul roads will be provided lo open the mining faces. The maintenance ol haul reads will be under
taken periodically. Following provisions will be made.

1) Helmets to all workers will be provided. i

if) Disposable respirators, will be provided to all those working in dusty area where dust concentration is
very height.

i} One pair of safely shoes will be provided to all the workers.

iv) Safety belts will be provided Lo all those working at height,

v) Warning boards & working hours shall be displaced at conspicuous places.

vi) There will be two opening of entry & exist of mine which will have manual gates& barricade under
supervision of two chowkidar.

vii) An experience Mines Manager wilt be employed for the supervision of mining operation.
¥1i) The mining area shall be properly fenced to avoid any inadvertent entry of any live stock.

ix) During opencast working, all the precautions are lo be observed as per Reg. 106 of MMR., 1961 for
safety and security.

4.10. Disaster Management and Risk Assessment:

Mining of mineral is to be carried by means of semi-mechanized mean . Maximum depth of working
has becen confined Lo 09 m (average) from the ground level during pian period &height of benches will
be kept 6.0.There is no problem of ground water/ surface water. No causes of disaster have been
apprehended during mining activity. but possibility of disaster cannot be ruled out. Therefore ail the
statutory precautions shall be undertaken into acoount as per Mines Act. 1952 Mines rules 1955, MMR
1961

Disaster Management plan is a comprehensive and structured system for ensuring the prevention of

risks / disasters involved. The principles used to priorities work are as follows.
*  Priority must be given to human safety and health, where it is seriously threatened.
*  Acule problems must be addressed before long-term problems.

*  Measures affecting a Jarge population must be given priority over measures benefiting a smaller

mEer‘of peop](,

/‘
/5\ A majcn emeroen&y\m a mine is one that may cause serious injury or loss ol life 1o the workers

/glloaocd m lhe mmmgkﬂnd allied operations, Therefore the first action under the dLE\deCt management

SR TMTRA STHGH

s lalal

L ]

WIE Deeﬁ»%k Singh

ropriete”



8

is the identification of risks involved and their prioritics. From this risk assessment the identifiad

hazards are as helow:

i)  Useof explosives and the blasting operation, inducing vilrations due to blasting is nil.

ii).  Slope Failures in open pit.

iii).  Pit inundation.

iv).  Solid wastc generation, their disposal and rchabilitation.

v).  Proper training on the use of equipments.

vi). Development of green barrier to contain air and noise poIlution.
Each parameter is discussed below:

i)  Use of explosive and the blasting operation:

Drilling and blasting will not be undertaken

ii).  Slope failures:

The mining 15 proposed from top level and gradually advance towards lower levels. 6.0m high &
Sm.wide of benches with advancement of sub benches 3 m. height with overall 43° slope, an ideal
stable slope for Building stone granitic terrain. It is also proposed that when Pil reaches its cconomical
depth, plantation shall be carried out on mined out area which will give morc support near to the slope.
In that case chances of slope failures will be negligible. lHowever considering for steeper slopes slope
failure studies will be undertaken in future.
iif). Pitinundation:
It is stated earlier that ground water table is quite below the working levels. However the rain water
will be accumulated in the pits, which will be pumped out. Problem of inundation of pit will not arise.
iv).  Solid waste generatian, their disposal and rchabilitation:
Top soit, waste & sub grade are not to be generated duting first five year. All the quantities of waste &
sub grade will be used in aggregates & road metal.
¥).  Proper training on the use of equipments:
All machineries deployed in the mine shall be examine & tested. [lowever vocational training program
will be organize in every week 1o trained the workers aboul mine workings.
vi). Development of Green belt:
The green belt development program will help

- Prevention of dust (leaves acts as a c0? sink) and screening noise.

- Maintaining ecological balance.

- Increasing aesthetic value. Plantation will be under taken towards the southern slope of the arca.

4.11  Care and Maintenance during Temporary Discontinuance:

At the time of temporary discontinuance of mine, notice { as per rule 24 of MCDR 1988 & Reg. 6 of
MMR 1961) shall be sent to DGM and mines safely Authorities, Notices shall be accompanied as per
,1-‘%5&?4@{ MCDR 1988, vide form No. D-1. All precautionary steps shall be 1aken in‘p account in

- _,l/ ) {'cspect of OIZL\J"E & maintenance ]‘ﬁ‘jﬁjﬁﬁl NG
‘ RQP/UPDGMJOH!ZD‘H
M/s Deepak Singh
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Economic Repercussions of Closure of minc and manpower retrenchments:

About 26 persons shall be employed in the mine. Out of them about 11 pessons are skilled in their
trade. Rest 13 people has their present occupation s mostly farming. So they all are not going to be
affected due to their employment in the mine. They can change over to their present jobs after cessalion
of the miniag operation.

As per industrial & disputes (Anendments) Act 1976 & also based on further amendments in the year

1984, the following issued are to be considercd while closure of any establishment. The provisions of

this act arc applicable to all industrial establishments employing 100 or more workmen. Therefore the
same will be applicable to the mine when more than 100 person are employed.

Tolal numbers of persons employed in the mine are 26, thercfore no retrenchment/ compensation is
envisaged.

There 1s no satellite occupation. Hence, Not applicable

Mining is not going to affect as the local people do not reside at the mine site . They only come

to the mine for daily earning.

Mine site does not process facilities & infrastructure (i.e. power, water supply etc. on the expectation of
society. Besides it, mine site is not a centre for community development. Therefore the envisaged
repereussions on the expectations of scciely are out of quesiion.

The repercussion seen due to mine closure is that employees may become unemploved. However there
basic occupation will not affect due to mining & hence the question of repercussion not cxpected al this
slage.

Time Schedwling for abandonment:

During first five year about 50m long retanung wall 10m each, having width & height 1.0m
respectively will be made along the slop outside the lease arca to check the flow of sediments.

The year wise schedule of completion of retaining walls & plantation and road is given below:

TABLE NG.4
Activities o _________Ygal o :
oy b m v [y Totl
1) Barbed wire fencing (‘@Rs 70/m) ;: - | - | - ___' - - -
; 1i) Plantation { No. of saplings ) 58 58 ¢ 58 | 58 . 53 | 290
1 iii) Relaining wall along the slope& 10 10 10 10 - 10 50
nala )

Amouni 1o be spent for the implementation of above proposals is given below
TABLE NO.5

Activities : Year | Total amount
! ; .. .. __inRs
1 W B
| )Barbed wire fencing (@Rs' - - - N -
P 70/m) ; 3

- iidflangation(@ Rs. 43/ sampling) Y2610 2610 2610 2610 ¢ 2610 13050
ia‘i)RmaE}iﬁ wali along the slope 700 700 700 © 700 700 | 3500

i

3310 | 3310 16550

3310 3310 3310

110
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. 7.0 Abandonment Cost:
L The tentative cost for implementing the protective and rehabilitation measures, the proposal given in
[ the mining plan for first five vear peried are as under:
TABLE NO.6
[ . S .
Activities | Year - Total . Rate | Amount
!__ i ! i inRs.  inRs
‘ . b o v v L
Barbed wire ; e © T (@Rs |
fencing along l } | ! 70/m] '
e B ‘ Lo ‘ . J e
| i) Retaining 10 10 ; 10 _ 140 10 50 (@ ‘ 3500
wall along the ' ; i 70/m)
LT slope. ! ‘ ; | I
} - o (RS _ 1 . o ! - —_
L 7 Plantation (No. 58 : >8 >8 i 81 8 230 ~+5/samp | 13056
L ofsaplmgs) | ' ' | ling
- Total Rs, Sixteen Thousand Five hundred fifty onl) _ 16550
3 840 Any other information: - ' -
‘ Community Development: The expenses incwrence towards the socio-economic development s
| given below:
‘ TABLE No.-7
Proposcdxgﬁb; Plan Towards socio —Iﬂ}o—ﬂ—;—é—;‘ ) - “____.}
5 . __ economic development L e o .
| Expenditure proposed Expenditure
: (ln Rs. ) ! incurred (in Rs.)
General Development of the area | < -
i) Housing T 1250,000 -
i) Watcr Supply 90,000 - o
3 iii) Sanitation - 60,000 N - |
P " iv) Health, Safety & Medical Fncrlmes : 100,000 ; -
‘ Educaf:bn&Trammcr b epoo0 T T
| Employment to local inhabitaats; Land | 100,000 | -
oo ~ owner compensation; Supervisor & |
CO | Headers ete.
| | Public Transportation & 40000 | o
i Communication o o B )
| Recreation & other sports "lCt]\'ll’lCS | 40000 | -
! _L}.pcndnurc for cnvironment ‘ 150 000 : -
’Jf"_maﬁ‘.w\enlem . i |
%thg‘_ (Co ensation to land OWHCTS} l 86,“00 —\ R
\ b

%‘H T il \
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9.4 Financial Assurance:

The financial assurance has been caleulated on the basis of following parameters:

o e TABLE NO.3 — B
Sk No. Area put on Additional Totali  -Areaconsidered Net arca considered
{lead usc atstart  requirement (hact) . as fully for calculation
of plan duaring plan | . reclaimed & ( hact.)
:  (hact) | period. ¢ rehabilitated
|_ ~ : o | hact.) L , { hact.) -
1. Area under inining 0.12 0.243 I 0.363 - 0.363
LE URAST mining - I P o —_— LTS
2. Sbrgefortopsol | - - - -] -
3. F!\M&?Ndmw L R S R .
4. Mineralstorage - i - _{ - | - T
5. Infrastructure i : |
| 1 H
(Workshop, l i : .
administrative ! ; i
buildingete) N S —
Koads | 0.03 Nil Nl - . - e
A i m— e
Meiwaye - . . o oo
ireen Belt { outsidc - 058 058 - -
Cdeasy S | _ -
9. [lallingpond - - L R
10, 1{fluent - ‘ - b - - -
_ [TreatmentPlant . P ] L -
11, Mineral Separation - ’ - | - | - l - ‘
B Y F
| 12 Townshiparea [ = - | N SR S
13. ‘(lthers lo specify ’ - ! - i - ! - 1 0.197 !
. fundisturbed) etc. ~ : . S S
i : i
Grand Total J ; l - ' ‘ 0.560

Area to be considercd for {inancial assurance = 0.56Hact. 1.4 Acrc.}

It will be B category mine therefore

Financial assurance@Rs.25,000/- per Acre will be applicable.

1.40 X 25,000= Rs 35000/=

(Rupees Thirty five Thousand only)

However, under Rule 34 {6) & (7) of amended rules of U.P. Minor Mineral (Concession)
Rules 1963the minimum amount as a Financial assurance will be Rs. Two Lac.

The lessee will submit financial assurance in the form of bank guarantec of Rs. 2.0lacs to The
Directorate, Geology & Mines Lucknow, U.P. at the time of approval .

9.0 Certificate:-  Given scparately & enclosed.
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CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON

{Ureder Bome 3408 U P Miinor Minerals Congeasimn Ruh- 145904}

SHR!INDRA SINGH 5/o SHRI MAHAVIR SINGH,
R/o H.N0.-205, Sector 9B, Vrindavan Colony, Raibareilly Road, Lucknow, 226025.
whose photograph and signature is affixed herein below, having given satislactory evidence of his qualification &

experience as required in rule 34 is hore by RECOGNISED as a qualilied person to prepare Mining Plan under Rule
34 of the U.P. Minor Mineral Concession Rules-1963.

His registration number is 1 RQP/UPDGM/No. D.l.l/‘(earzo IQ

His office address is H.Na. 205, Sectar 9B, Vrindavan Colony, Raibareilly Road, Lucknow, 226025.
His mail ID-singhindrate@gmail.com
Contact No.-9415022193

This certificate will liable to be withdrawn/cancelled in the event of furnishing the wrong information
in the Mining Plan or producing the wrong documents.

This certificate shall be valid onfy for preparation of mining plan of the areas  within  the territory of
Urtar Pradesh and not for any Gther purpases.

NG Wil -

Specimen Signature of RGP

(Dr. Rodhan Jacab) Wp\ﬁﬁﬂ/;
Director YAV g
L e T
B
ﬁfn'ﬁ"r:"{-r#
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Proforma -1

AUTHORISATION LETTER BY THE LESSEE

[, Deepak Singh hereby authorised Shri Indra Singh., Under clause (b) ¢l sub section 2
of section 5 rule 15 ol Mineral Conservation & Concession Rues 2016 1o prepare
Mining Plan & Mine Closer Plan under rule 34(2) of amended rules of U.P. Minor
Mineral Concession Rule 1963 in respect of Building Stone ( Khanda, Gitti Boulders) 0.56
Hact. in Village-Girwan, Khasra No.- 332 ( Khand-03),, Tehsil- Naraini, District-Bar{da, U.pr.
LOI granled in favowr of SH.DEEPAK SINGH S/0 SHRAM PAL SINGH, R/o
Akbarpur Banda Road, Bharatkoop, Teh.- Karwi, Distt.- Chitrakoaot, U.P. for a period of
TEN vears.

I request, the Dircclor. Direclorale of Geology & Mining, Lucknow to make further
correspondence regarding modification and to collect the approved copies of the
aforesaid Mining Plan. the said recognized person on his following address:

Mr. Indra Singh

9-B/205 Vrindavan Yojana,

Rai Barely Road Lucknow-226025

Mobile No. 9415022193

Email: singhindra66:demail com

RQP/UPDGM/011/2019

Applicant
Place: Banda : A
Date: 25.06.2019 r,{D,CLQ..%Q (.
(DEEPAK SINGH) . .
AT e

¢ O g?i'ﬁr %
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M}s Teezt

o P ik




-

NN

[

™

9

Proforma -2

CERTIFICATE

I Indra Singh hercby certify that-

L. It is also certificd that the provisions of Mines Act, Rules and Regulations made there
under have been observed in the aforesaid Mining Plan and wherever specific permissions

are required the Jessee will approach the Director General of Mines Safety (DGMS),

2. 1t is further cerlified that the aforesaid Mining Plan is prepared as per the copies of the
records and documents provided by lessee and information given as per discussions held with

lessee and his representative.

3. It is also certitied that the information's furnished in the aforesaid Mining Plan are true
and correct io the best of my knowledge & belief and in case of default the approval would

be withdrawn.

N

: INDRA §irGi
Place: Lucknow S T

Date: 15.067.2019 Name of -RQP [ndra Singh
Registration No- RPQ/UPDGM/O] 172015 q/\
H W NE

M/s Deepak Singh

Pronristo-
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Proforma -3

CERTIFICATE

It is certitied that the provisions of Mines Act, Rules and Regulations made therc under
have been observed in the Mining Plan with Mine Closer Plan under rule 34(2) of
amended rules of U.P. Minor Mineral Concession Rule 1963 in respect of Building Stone
(Khanda, Gitti Boulders) 0.56 Hact. in Village-Girwan, Khasra No.- 332 { Khand-03),, Tehsil-
Naraini, District-Banda, U.P. 1..O1 granted in favour of SH.DEEPAK SINGH S/O
SH.RAM PAL SINGH, R/o Akbarpur Banda Road, Bharatkeop, Teh.- Karwi, Distt.-
Chitrakoot, U.P. for a period of TEN years for a period of TEN vears. and whercver specific
permissions are required, the Lessee will approach the Director General of Mines Safety.
Further, the standards as prescribed by DGMS in respect of miner’s health wi!l be strictly

implemented.

Applicant
Place:Banda
Date: 16.07.2019 Doofaia
‘ (DEEPAK SINGH)

132

N 1476

M/s Deepak Singh

prr‘ﬁ’;p‘h‘\"
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Proforma -4

DECLARATION

Mining Plan with Mine Closer Plan under rules 34(2) of amended rules of U.P. Minor
Mineral Concession Rule 1963 in respect of Building Stone ( Kha_:;da_. Giui Boulders) 0.:';6
Hact. in Village-Girwan, Khasra No.- 332 { Khand-03),, Tehsil- Naraini, Districi-Banda, U.P.
L.O.I. granled in [avour of SILDEEPAK SINGH S/O SH.RAM PAL SINGH, R/o
Akbarpur Banda Road, Bharatkoop, Teh.- Karwi, Distt.- Chitrakoot, U.P. for a period of
TEN years for a period of TEN years has been prepared in full consultation with me and [
understand its contents and agree (o implement the same in accordance with law and in

case of default the approval would be withdrawn.

Applicant
Place: Banda

Date: 16.07.2019 T o
Neo Kiq ¥
(DEEPAK';'INRI,\J)

LIS
I\fl/S Deepak Sﬁéa

PT'Oprfpfm-
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§oraon Dhreacroraie-Geners! of vhnes Safet,

NO: 30251143|NZ|Varanasi Region|Perm|2024[263862 Varanasi, Dale: 24/03/2024

U,
EH e e
TRIUTH &7, SRR |

Yar H,

A <o i, g - ot 3aret Rig

T - FeRaRe I3e (M2Y, wuer, sesy) A
(Yo Ho- 332, WUS HBHT - 03, &o- 0.56 Bo)

| FYameft: sreeryR afer 31, vRaeey, dedie - Hdf

‘ fSran- ReEge Q@R vdm 201205

¥H U T&AT (LIN) - 2540222868

fArg:  Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Badhokhar khurd
Granite (Gitti, Khanda & Boulder) Mine (Gata No. 332, Khand No. 03, Arca- 0.56 Hect.) of Shri Deepak
Singh,

—————

HEIed,

Please refer to your online application ID: 263862 dated 10.03.2024 on the above subject, enclosing therewith
Swrface Plan No. SBR/MS/SUR/730A/2023 date of Survey 26.08.2023 and Direclor of Geology & Mining,
Govt. of UP’s letter No, 658/MP/16 dated 29.07.2019 approving Mining Plan under UP Minor Minerals
{Development) Rules 1963,

T 153y been considered in light of information furnished by you in your application and accompanying
; vINe of thicnowers conferred on the Chief Inspector of Mines (also designated as Dircctor-General of
! ﬁﬂe‘lﬂ‘lmder Re‘ﬁt{lation F06(2)(b) of the Metallifercus Mines Regulations, 1961, and by virtue of the :
ﬂll"’gg%%ﬂ@ﬁfé{p Gd%h by the Chicf Inspector of Mines (also designated as Dircctor-General of Mines i

' nt
'? g . )a\’j
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Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of Heavy Earth Moving
Machineries (HEMM) without deep hole drilling & blasting at Badhokhar khurd Granite (Gitti, Khanda &
Boulder) Mine (Gata No. 332, Khand No. 03, Area- 0.56 Hect) of Shri Deepak Singh in the area bounded by
points A, B, C, D & A as shown on the enclesed Surface Plan No., SBR/MS/SUR/730A/2023 date of Survey
26.08.2023, subject to the following conditions strictly being complied with:

1. GENERAL

1.1 Lxcept where otherwise provided for in this relaxation/permission, all relevant provisions of the
Metalliferous Mines Regulations, 1961, relaling Lo opencast wonkmus explosives & shot firing and use of
machinery shall be strictly complied with.

1.2. No deep hole drilling and blasting shall be conducted in the minc without obtaining separale permission
for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961 and No blasting shall be
done within 100m of any dwellings and other important structures not belonging to the owner of the mine.

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any permanent
building or structure not belonging to the owner without obtaining permission under Reg.164 (1A) (C) &
{1B}(a) of the Metalliferous Mines Regulations, 1961, cxcept with the aggregate maximum charge in alt the
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole
if the blasting is done with delay detonators or other means and there is delay of at least hall a sccond between
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such
struclures is less then 100 m, irrespective of the amount of the charge. no blasting shail be donc exeept with a
permission obtained from this Directorate for the purpose. To ensure adherence to above restrictions, the shot
holes of diameter more than that compatible for the explosive cartridges of 3Zmm diameter shall not be
used.

{b) No biasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained
under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

{¢) The total explosive charge used in the mine per day shall not exceed 100kg.

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such tinme the blasting
incharge has ensured that no persons/vchicles passes on such roads during the time of blasting. For the purpose,
drop barrier shall be provide on both side of such road at a distance of 300m from the place of firing of shots in
the proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall
not be allowed to pass on the said road during blasting and till the time all clear after blasting is obtained.

I.5 Blasting shall bc conducted only after ensuring that persons including blaster within 500m radial distance
from place of firing of shot holes have taken proper shelter. The persons/femployees of the nearby mnunes,
crushers, dwelling, and structures are belonging or not belonging to owner lying within 500m radial distance
shall also been withdrawn outside danger zone or removed to proper blasting shelter.

1.6 The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of public
authority concemed, if any, against the dangers to those properties or injury to them or other persons arising oul
of operations conducted under this permission.

1.7 Nowork shall be carried oul in the mine beyond daylight hours.

ws{t,ﬁ}

12HE toijncl Q

Il be made or extended within 45 m of any building/structure of permanent nature not
e mine without permission in writing from this Directorate under Regulation 109 of the

/ll’ffcrou%@ﬁacs Recanlations, 1961
ﬁ@\a - A
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1.9 No working shall be made in any spot lying within herizontal distance of 15 m form either bank of the Canal
or any sticam, nallah, etc wilhout oblaining permission in writing [orm this Directorate under Regulation 127 of
the Mectalliferous Mines Regulations, 1961, Adequate protection against inush of Nallah water in the mine shall
be provided and maintained.

1.10 During heavy rain, the Manager or senior most mine offictal present m the mine, shall go round the surface
arca of the mine to check vulnerable peint and effectiveness of the safcty measures. Standing orders for

withdrawn of persons from the mine in case of apprehended danger should be framed and entorced.

i.I1 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings
w divert rain water from flowing into the mine.

1.12 Travelling roads for manual work persons separate from the haul roads shall be provided in the minc.

1.13 This Direclorate shall be informed as soen as the mining operalions are commenced in accordance this
condition governing and intimation about temporary discontinuance or complction of mining opcrations shall
and be sent promptly and in any case not later than one month thereof.

2.0 OPENCAST WORKINGS:

2.1 Height and Width of Benches

2.1.1  The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other
| rock formation shall not be more than the digging height of the machine used for digging, excavation or removal

or 6.0 m whichever is lcss.

‘ 2.12 The quarrying operation shal! be conducted from top downwards only and no men & machines shall be
deployced at the bottom of high bench if any.

2.1.3  Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus

2.0 metres, or (it) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on
the bench, or (iii) the height of the bench, whichever is more.

2.1.4 The slope of the benches formed to work the mine shall not excecd 600 from horizontal.

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be taken to
cnsure their safety by dressing the sides of the bench.

2.1.6  Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be
avoided.

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine.
2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES
2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in goed condition.

2.22 Wherever practicable, all haul reads for trucks/dumpers/tippers shall be arranged to providc onc-way
rraffic.

2.2.3 No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m” plying on

N
: ﬂmt&v‘auts crassing points, and waiting points shall be designated and demarcated by proper sign
( ds for~the gmd?rno\e\of drivers.
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225  All comers and bends in haul roads for HEMM/trucks/tippers shall be so designed. made and kept
maintaincd that the operaiors and drivers ol vehicles plying on the road have clear view along the road. for a
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed. as
fixed by the manager.

22.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corners
and bends in haul roads of widths not lcss than “2 times the width of the largest vehicte plus 3.0m™ plying on
that road. The lanes shall be separated by a strong divider for up and down traffic.

2.2.7 Wo haul road for HEMM/dumpers/trucks/ tippers shall have a gradicnt steeper than | in 16 at any place
and gradient of ramps over a distance of 10m shall not be steeper than t in 0.

2.2.8  Where any part of the road cxists above the level of the surrounding area, a strong parapet wall or
embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less than
the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept maintained to
prevent any out of control vehicle getting off the road and roliing down.

22,9 Waming nolices and road signs shail be posted along the haul roads at appropriate places like crossings,
curves ete. for guidance of drivers of trucks/tippers. At cvery curve, a parapet wall or vertical posts shall be
provided to help the drivers to keep the trucks/tippers on the track.

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

| 2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the
manager in writing.

(b) Spoils, everburden shall not be deposited, beneath transmission, telephone or power lines or within 45m of
any other public structure like roads, railways, ctc.

(¢} The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited,
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by
artificial means at an angle in excess of its natural angle of repose.

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other
public works cr other structures of permanent nature, not belonging to management.

{(b) A suitable fence shall be erected between any railway linefroad/buildings/structures not belonging 1o the
management, and the toe of every active spoil bank so as to prevent un-authorised persons trom approaching the
spoil bank.

2.3.3  No persons shall, or shall be permitted to approach the toc of an active spoil bank where he may be
endangered from material rolling down the face. Suitable warning signs at conspicuous places shail also be
displayed.

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings shall
be kept fenced in accordance with DGMS Circular No 11 of 1959,

1.0 SUPERVISION

3.1(a) A person possessing the qualifications prescribed under Regulation 34 of the Metalliferous Mines
Regulal) hall be appointed as the manager of the mine to look after HEMMSs operation.

stand revoked as soon as the qualificd manager ccascs to work in the minc,
Moving Machineries (HEMM) shall be suspended in absence of the manager with
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(c} The manager shall not be appointed in any other mine in any capacity whatsoever.

3.2 Adequate number of supervisors including duly qualificd minc foremen and mining mates shall be appointed
to assist the manager. The Manager, mine foremen, and mining mate(s) shall be responsible to sce that all work
in the minc is carried on in strict compliance ol the Mines Act, rules, regulations and the orders made there-
under. They shall also supervise transport and loading operations being done by the contractor(s}, if any.

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall not exceed
300. As per the approved Mining Plan of this mine, munber of excavators ta be required in this mine is 1 {one).
Hence, not more than onc cxcavator with total horse power not exceeding 200 and equipment attached
there to shall be deployed in the mine,

3.4 The Manager and the Mine Foremen appointed if any shall in particular —

a. make frequent inspections of the areas placed under his charge, check any unsafe conditions/practices in
operations being conducted, and shall ensure that ali gperations are conducted in a safe and cfficient manner,

b. not allow any person lo work or allow any HEMM to be deployed above or under any overhanging edges or
places where there 1s indication of impending slide, until such danger has been removed,

c. ensure that every person engaged in dressing operations on benches or required to work at height is provided
with, and he uses safety belt of a type approved by the Chief Inspector of Mines,

d. ensure that al! loose material is removed from high wall(s) before driliers are engaged on the lower bench,

e. ensurc that parapct walls/berms/embankments along the haul roads and dump/stock-pile edges are properly
maintained,

f. frame a “Code of Traffic Rules & Procedurcs™ for movement of HEMM, and ot ~Codc of Practice” for
prevention of injuries to persons engaged al loading and unloading points, in lipping operations on stock piles,

dumping of overburden in dump yards, cte., and ensure strict compliance and adherence of the same by all.

g.ensure compliance of stipulations of conditions governing grant of this penmission and other provisions of the
Regulations, Rules, byc-laws, orders, and cireulars issued from time Lo time, as maybe applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencies, if any, shall
be placed under the charge of an engineer to cnsure their adequate inspeclion, examination, and mainienance i a
safe working order.

3.6 The engineer/competent person(s) appointed shall —

a. inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working
order.

b. not allow any machine, equipment to be used, if it is found defective.
c. ensure that every machine/equipiment i1s used in a safe and efficient manner

d. ensure Lhat each operationfactivity concerning repair, maintenance and operation of machinery/equipment is
carried on in a safe and efficient manner.
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3.8 Tt shall be the responsibility of the Manager, Foremen, Mining Mates. Engineer(s), and Supervisors to ensure
that all persons working in the mine, and those working on machines/equipments ete. work as per the code and
all machines and equipments etc. are installed, operated and maintained in safe working condttion.

|
|
J

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

4.1{a) A code of practice for inspection, examination and repair of all machines and equipment shall be drawn up
by the Engincer in consultation with the Manager and implemented. The code of instructions turnished by the
manufacturers in the matter of maintenance of various machinery and preventive mainicnance schedules for cach
type of machinery and vehicle shall be strictly followed.

{b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the
commencement of every shift and shall be maintained in good and safe working condition. The enginecr or
mechanic or foreman or other authorized competent persons shall persenally inspect and (est every machine
&vehicle paying special attention (o the following details -

i. that the brakes and hom or other warming devices are in working order,

ii. that the lighting fixtures are in proper working order, if the machinc is required to work beyond day-hight
} hours.

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes. steering system, horn,
audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and other
salcty devices prescribed by the manulaciurer and circulars issued by DGMS.

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is
satistied that it is mechanically sound and in efficient working order.

(¢)  Arecord of examination and maintenance carried out in accordance with the above shall be maintained in
a bound paged register, which shall be signed by the competent person or cagineer.

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be
thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is
mechanically sound and is in safe and etficient working order, before it is allowed to be re-deployed.

(b) A report of every maintenance made under clause {a) shall be recorded in a bound paged book kept for the
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the
Engincer.

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said
v, machinery shall not be used until the defect has been remedied.

(b) Any defect in any machinery, reported by its operator, shall be prompily attended to.

4.4 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; “Out
of Service, Do not Use” and its use shall be prohibiled until the unsafe condition has been corrected.

4.5 All repairs to a machine shall be done at a location which provides a safe place for the persons engaged on

repairs.

4.6 (a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motton,
ine shall be shut down, and positive means taken to prevent its operatton, before any repair,

11%1&@& brication is undertaken on it.
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by Anygmatiunery, Rquipment or part thereot which is suspended or held apart by use of slings, hoists, or jacks
@Qgﬁ%ﬁ{bsﬁa}@ﬁa&f ocked or cribbed, before men are permitted o work underncath or between the same.
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50 DRILLING OF HOLES FOR BLASTING
3.1 All drills shall be provided with wet drilling arrangement or with a device. duly approved by the Chief
Inspector of Mines, ta prevent atmosphere gelling charged with dust. which shall be kept in operation during
drilling operations and it shall be maintained in elTicient working order. No dry drilling operation shall be
carried on.

5.2 All moving parts of the drill shall be adequately guarded and it shall be enswred that such guards remain in
place before the machine 1s put in operation.

5.3 Every drill shall be placed under the charge of a competent persen for its operation, duly authorisced in
writing by the manager, herein called the 'Operator'.

5.4 At the beginning cf his shift, the driil operator shall examine the drilling equipment and satisfy himself that-
(a) all hose connections are in order; and,

(b) the drill is in safe working condition and all safcly devices arc in place and lunctional

{c¢) persons keep clear of the drill and drill stem while the drill is in motion;

{d) pcrsons do not work under suspended tools when tools are removed from the holes,

{c) all finished drill holes are properly plugged so as avoid possible injury to any onc accidentally stepping onto
the hole,

5.5 The area where drilling is lo be dene shall be thoroughly cleancd of lvase rocks and debris and position of
every hole to be drilled shall be distinctly marked by the shot-[irer/blasting ollicer. so as to be readily seen by the
drillers.

5.6 No drilling shall be commenced in an area where blast-lioles have been fired, until the blaster has made a
thorough examination of all places, including remaining butts of old deep holes, for unexploded charges that the
drill rod may strike.

5.7 No drill vod cr pick shall be inserted in butts of old holes even i an examinalion under clause 5.6 has failed
to reveal presence of explosives.

5.8 Drilling and charging of holes shall not be carried out in the same area at the same time.

5.9 Drilling opcrations shall not be carried on simultancously on two benches, at places directly onc above the
other.

6.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1 Every shovel/pay-loader/dozer shall be provided with ali function cut-oft switch, efficient warning devices,
provisions [or limiting hydraulic cylinders, front and rear lights, cficctive brakes, and seat belt of a type
prescribed by the manufacturer at operator’s seat.

6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be cquipped with fire resistant hydraulic hoscs
and fire-resistant sleeves/conduits housing cables/wires, turbo-chareer guard, vent valve on top of hydraulic
tanks, and a baffle plate betwecn hot zone and cold zone.

ader/dozer shall be so designed as to afford the operator clear and uninterrupted vision
oy;d’at:%ghall be %‘ ided with retracting ladder, and suitable portable fire cxtinguishers.
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6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure adequate
proleclion to the operator against heat. dust, noise clc. and at the same lime provided adcquate salety to the
operator in the event of rell-over or overtuining of HEMM.

6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a compelent persen [or ils
operation, duly anthorised in writing by the manager, herem called the 'Operator'.

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine. unless he is satistied
of its safe working order.

(b) The operator shall keep the cab window clean so as to enswre clear vision at all times.
(¢) The operator shall not operate the machine when persons in proximity may be endangered.

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He
shall swing the bucket over the bedy of the truck/tippers whiist loading and not over the cab, unless the cab 1s
protected by a substantially strong cover.

6.7  The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose
ools, grease containers or other materials that might fail or give rise to tripping hazard.

0.8 Before leaving the machine, the operator shall lower the bucket to the ground.

6.9 No persen other than the operator or his helper so authorised in wriling by the manager, shall ride on a
shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person
to ride on the machine.

6.10 No person shall be permitted to ride in the buckel of a shovel or a pay-loader.

6.11 When not in use, the shovel, pay-loader, dozer shall be moved 1o and slood on stable ground.

6.12 When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks or
poles as o distribute the load ol the machinc over larger area and prevent its toppling.

6.13 If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on
different benches, the machines shall be so spaced that (here is not less than 30m distance from the swing range
of the beom of other excavator/shovel/pay-loader, there is adequate space for safe operation of cach of the
cquipment, and there is no danger from flying or falling picces of stones from one machinc to the other.

740 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS
7.1 Every truck/tipper shall be provided with following safety features:
(@) cfficient fail-safe service brake, and a parking brake,

(b) cfiicient sccondary brake so Lhat the truck/tipper can be stopped in an emergency, or in the event of lailure of
service brake,

{c) an cfficicnt speed retarder or an exhaust brake (o keep in check the speed of the vehicle during its down-
gradient travel,
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(f) alarm or an indicator to warn the operator that the truck tipper/dumper bady is still in lifted position
(2) rear vicw mirrors of adequate size on either side of the vehicle,
(h} blind-spot mirrors 1o enable the operator (o have clear visibility of blind area in and around the wuck/tpper,

(i) automatically operated audio-visual alarm of an approved type which gets switched on ne sooner the gear
lever is shifted in “reverse” position;

() cfficient horn & side indicator lights;

(k) efficient head-lights & tail lights, if the truck/tipper/dumper/cquipment is required to work beyond day-fight
hours,

(1) blinking type of hazard waminﬂrlicrh['s on all sides of the truck/tipper which, irrespective of engine’s running
can be switched on in case the tmck/[lpper down or is stopped/stationed/ parked on haul road or in operational
area of other trucks/tippers,

() retro reflective reflectors on all sides,
{(n) spced limiting device to restrict the speed of the tipper/ruck to maximum as fixed by the manager,
(o) propeller shaft guard,

{p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires,

(q) mechanical stecring locking to prevent untoward movement of steering wheel and tyre for safcty of persons
; attending the dumper/tipper/truck whilst its engine is runming,

; (r) mcchanical type anti-collision device, such as tail-gate protection, bumper cxtension, cle., to protect operator
| from head on and head to tail collision,

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensily which is not less than 5dB(A)
above the surrounding noise level.

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the manager herein
called the ‘operator/driver”.

7.4 No person other than the driver or the manager or any person authorised in writing by the manager shall
ride on a truck/tipper.

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for oil{s). tucl & watcr levels,
tyre inflaticn, and general cleanliness, and inspect and test the vehicle, paying special arttention to the following
details:

(i)  that all brakes, speed retarder, and steering sysiem arc in proper working order;

(ii) that proper seat and seat belt is provided on driver’s/operator’s seat

(iii) that all safety features and warning devices are in werking order;

/
{%
https® @r

r}f ermissionExemplionRelaxation’PERE mailCorrespondence/inbox?q=e4h%2bhQ2eclFny ?ZQQ%% 913

/élqm MJs Deepak Singh

~  proprietc®



4 3 3/24124. 6:04 PM 91 Email

(h) The driver/operator shatl not take out the vehicle for work nor shall he drive the vehicle, unless he is
satistied that it 1s mechanically sound and in efticient working order.

(c) He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if s0
authorised to ride the vehicle, are properly seated and also wear salety belts.

{d}  The driver shall keep the cab window clean so us o ensure clear vision at all Limes.
{cj  The driver shall cnsure that parking brake is on. belore stopping the cngine.

() The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate
downhill gradients in low gear and apply retard brakes so that minimum of braking is required.

(¢) He shall not drive too fast, shall avoid distractions and shall drive delensively. He shall not atlempl to
overtake another vehicle unless he can sce clearly arca cnough ahead to be sure that he can pass it safely without
exceeding the speed limir, and that area ahead is free of any road intersection or junction. He shall also sound
audible warning signal before overtaking and shall not attempt to pass the other vehicle until he has received 2
proper audible signal in reply.

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and
shall not attempt to pass Lhe excavator until he has received a proper signal in reply.

(Y The driver shall not operate the tuck/tipper in reverse unless he has a clear view of the arca behind the
vehicle, He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded
trucks, tippers or dumpers shall not be reversed on gradicnts.

(j) The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from which a stone
picce wedged between the tyres may fly back into the windsereen of his vehicle.

(k) He shall sound audible warning while approaching blind corners or any other points where person may watk
in front uncxpectedly.

(1) The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as to
project horizontally beyond the sides of the vehicle’s body and that any malerial projecting beyond the [ront or
rear is indicated by the red flag during day and o red light after day-light hours.

(m) The driver shall not allow any unauthoriscd person 1o ride on the vehicle. He shall also not allow more than
the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the
board/cabin platform of a running truck/tipper.

7.6 Sufficient stop blocks shall be provided at every tipping point and these shali be used on every occasion,
material is dumped.

7.7 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of al
trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings and on
truck/dumpers roads.7.8 ~ When not in use. every truck/lipper shall be moved 10 and parked at proper parking
placc(s) which shall be on level ground and away from working arca of other mobile cquipment. The truck or
tipper shall not be parked at a place where it cannot be observed.

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a raiscd
position unless the truck’s/tipper’s hody has been securely blocked in position. The hoist mechanism shall not be
upon to hold the body of the truck/tipper in a raised position.
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711 In respect of every tuck/tipper or class of trucks/tippers, the maximum load to be hauled shalt be
determined and notilied 1o operators/drivers by the Manager. Specd limits at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road
construction etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate
places/sections.

8.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1 The stability test of HEMM shall be carried out atleast once in vear and after every major overhaul by an
independent agency.

8.2 All cranes, including overhcad cranes shall be subjected to proof-load test by an agency having expertise in
this regard once at least every year and record thercof shall be kept maintained.

8.3 Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, cte., shall be done by an
agency having expertise in this regard once at least every year, and record thereof shall be kept maintained.

8.4 All apparatus used as or forming part of the equipment, tike pressurc vessels, air veceivers, elc., shall be
subjected to hydrautic test and NDT at intcrvals not exceeding three years. Such tests shall be done by an
agency having expertise in this regard, and record thereof shall be kept maintained.

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting
either in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and
shall also be examined on cvery instance the tyre is inflated. A record of such examination shall be kept
maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and
countersigned by the engineer.

9.0 TESTING OF BRAKES

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two
weeks, 1n a manner as indicated below:

(a) SERVICE BRAKE TEST: The brake shall be tested as specificd by the manufacturer of the vehicle or on a
specificd gradient and speed when the vehicle is fully loaded. The wvehicle should stop within a distance
as specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the
vehicle.

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at least
ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to
ply.

92 A record of every such test carried on every dumper/truck/tippersother mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the cngineer and thc manager. In case any defect in braking system is observed in any
equipment/HEMM, such equipment/HEMM shali be taken off from operation and record thereof shall be kept
maintained.

9.3 All of the above procedure and precautionary measures regarding i.c. testing of brakes including service
brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical
Circular Nos. 36/1972, 03/1981 and 04/2012 i.c. Service break, Retard brake. parking brake and sieering shall be
re/ste i ac:%l&rating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM respectively.
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10,2 Every person permitted Lo work on height or at any place having inclination of 45 degrees or more. from
» where he s likely 10 slip or overbalance, shall be provided with, and shall use, a [ull body harness of a type
. possessing valid BIS licence and approved by the Chief Inspector of Mines.

1.0 PRECAUTIONS AGAINST DUST

1.1 Adequate arrangements to allay dry dust, by wetting. shall be made on haul roads and benches where
mobile TTEMM. trucks and tppers operate.

11.2  All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines. to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in effcnenl working order. No dry drilling operation shall be
carried on.

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1  No electrically operated machine, equipment or accessory shall be cnergised, commissioned and used
witheul prior approval of the competent authority under the relevant provisions of Central Electricity Authority
(Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.0 GENERAL

[3.1  Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive
noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed.

13.2 Trucks. tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine
premises without a valid pass 1ssued by the competenl authority of the mine. Betore the pass is issued the mine
cngincer/competent person shall check the roadworthiness of such vehicele. In order to check the cnuy of such
vehicle in the mine premises. properly manned check gate shall be provided at the mine entrance where the
record of entry & exit of each vchicle shall be maintained. At the check gate the license of the drivers shall also
be checked for eliminating the possibility of unlicensed persous driving the vehicle.

13.3  Contractor’s workers employed in the mine, if any, shall be provided closer and competent supervision.
They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging Lo
contractors cntering the mine premiscs shall be explained the salient provisions of “Traffic Rules™.

13.4  No manual workers shall be employed on any bench and on the next lower bench where HEMM is
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches
conform to the requirement of Regulation 106(1), 106(4) and t06(5) of the Metalliferous Mines Regulations,
1961.

13.5 Stipulaticns of circulars applicable for surface & opencast workings issued and which may be issued by
Director General of Mines Safety from time to time shall be complicd with.

14.0  Please nate that this permission is subject to the fallowing additional conditions:

14.1 Inthe cvent of any change in the circumstances connected with this permission/ cxemption which is [ikely
to endanger the life of persons employed in the mine or the mine, the mining operations for which this
permission has been granted shali be stopped forthwith and intimation thereof shall be sent to this Directorate.
The said mning opceration shall not be resumed without express and fresh permission in wriling from this

any one of the conditions, subject to which this permission/exemption has been granted, is

olated: oiﬁqogge 'e\d with, this permissionfexemption shall be deemed to have been revoked with immediate
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145 This permission‘exemption may be amended or withdrawn at any time if considered necessary i the
intcrest ol safecty and is being issued under Regulation 106 (2) (b) of MMR, 1961, only. without prejudice to any
other provisions of law which may be or may become applicable at any time.

144 This Dircctorate shall be informed as soon as the mining operations are commenced in accordance with
the above permissionfexemption. Intimation about completion of the mining operations should also be sent
promptly and in any case not later than one month thereof’

15.0 Unless renewed, this permission/relaxation shall he valid fer a period of 5 (five) years from the date of
issuc of this letter or validity of lease period whichever is earlier.

Your Faithlully

KUMAR RAJIVA KRISHNA (DIRECTOR - VARANASI REGION) L
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